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REPORT OF THE ANDHRA PRADESH POLLUTION CONTRL BOARD
(APPCB) IN COMPLIANCE TO THE HONBLE NATIONAL GREEN
TRIBUNAL, SOUTHERN ZONE BENCH, CHENNAI IN ORDER DATED
20.08.2025 IN ORIGINAL APPLICATION NO.27 OF 2024 (EARLIER
0O.A.NO.722 OF 2023 IN PB) IN THE MATTERS OF “ILLEGAL SAND MINING
IN GODAVARI RIVER POSES A THREAT TO SIR ARTHUR COTTON
BARRAGE, ALLEGED BY THE BJP ANDHRA PRESIDENT

SMT.D.PURANDESHWARI”, EAST GODAVARI DISTRICT, ANDHRA
PRADESH.

It is to submit that the Hon'ble NGT (SZ) heard the Original Application No. 27 of
2024 on 20.08.2025 and issued the order as follows:

“1. Today, there is no representation for the applicant.

2. The learned counsel appearing for the State of Andhra Pradesh seeks further
time to file the further reports of the District Collector-East Godavari District,
Andhra Pradesh Pollution Control Board and the SEIAA -Andhra Pradesh.

3. Post the matter on 10.11.2025." A copy of the Hon’ble NGT Order dated
20.08.2025 is submitted as Annexure — 1

In this connection the following is submitted for kind perusal.

1. It is to submit that a News item was published in the Hindu bureau dated
18.11.2023 titled “illegal sand mining in Godavari River poses a threat to
Sir Arthur Cotton Barrage” which was alleged by the BJP Andhra President
D. Purandeshwari that Sir Arthur Cotton Barrage was under threat for it
survival owing to illegal sand mining deep inside the river Godavari
adjacent to the barrage in East Godavari District. It was also reported that
ongoing sand mining at Burilénka area in Kadiyapulanka near Sir Arthur
Cotton Barrage. Heavy machines have been deployed by replacing the
local boats for the deep sand mining in the heart of the river Godavari,
adjacent to Sir Arthur Cotton Barrage. A copy of the News ltem is
submitted as Annexure — 1.

2. The Suo Moto case was taken by the Hon'ble NGT (PB), New Delhi title
"lllegal sand mining in Godavari River poses a threat to Sir Arthur Cotton
Barrage, alleges BJP Andhra President D. Purandeshwari" and registered
in the Hon'ble NGT, Principal Bench as OA No 722 of 2023. The case was
heard by the Hon'ble NGT on 19.12.2023 and constituted a Joint

. Committee comprising of i) District Magistrate, East Godavari; ii) Central

Page 1 of 104




Pollution Control Board; iii) Andhra Pradesh Pollution Control Board and iv)
Senior Officer nominated by Additional Chief Secretary/Secretary/Principal
Secretary, Irrigation Department of State of Andhra Pradesh. Further, the
matter was transferred to the Hon'ble NGT, Southern Bench, Chennai vide
order dated 19.12.2023 in OA 722 of 2023 (PB). A copy of the Hon’ble
NGT Order is submitted as Annexure — lll. The transferred case from
Hon'ble NGT (PB) to Hon'ble NGT (SZ), Chennai is listed as O.A. No.27 of
2024. The 1%t hearing held on 09.02.2024. A copy of the Hon’ble NGT
Order is submitted as Annexure — IV.

3. Accordingly, the Joint Committee comprises Smt K. Madhavi Latha, IAS,

District Collector, East Godavari District; Smt D. Sowmya, Scientist D,
Central Pollution Control Board; Sri R.Satish Kumar, Chief Engineer,
Water Resource Department; Sri Bh.L Sundeep Reddy, Environmental
Engineer, APPCB, Kakinada have visited the alleged locations at
Burrilanka of Vemagiri and Dowlaiswaram Barrage and upstream of

Dowlalswaram Barrage on 20.02.2024. A copy of the Joint Committee
report submitted as Annexure — V.

. Based on the observations the Joint Committee in its report has given the
following conclusions:

i.  There is no illegal sand mining on the day of inspection. The ramp
for reaching Vemagiri-Kadiyapulanka Sand Reach was existing

physical observations shows the remnants of mining operations.
ii.  No visual damage to the barrage observed.

ii.  The nurseries are located in the area on either side of the road
leading the River Godavari at Vemagiri-Kadiyapulanka. During the
inspection, the Joint Committee observed that the average width of
the road is 9 to 10 meters.

. It is submitted that the above conclusions are pertaining to the Mining
Department, Irrigation and R & B Department. With regard to the Vemagiri-
Kadiyapulanka Sand Reach, the Mines & Geology department submitted
that Environmental Clearance, CTE & CTO orders for sand mining in

Vemagiri-Kadiyapulanka village and selected agency for valid period of 01
year. The details are as follows:
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S. [Name of|Mandal |Exte |Permi |EC Order No.|CTE CTO | Status of
No. | the nt in | tted & Date Order | Order | operation
Reach Ha Qty. dt. dt.
in
cum
1. | Vemagiri | Kadiyam |4.41 | 44100 | SEIAA/AP/EG/ | 6488/ | 6488/ | The mine
- MIN/12/2021/ | APPC | APPC | was
Kadiyapu 3832/176.121 | B/ZO- | B/ZO- | closed
lanka & 173.87, | VSP/K | VSP/K fand no
2021-14 Dt.17.03.2022 |KD/C |KD/C |activity in
TE/20 | TO/20 | lease
22, 23, area.
dt.24. | dt.30.
12.20 | 01.20
22, 23
Valid | Valid
upto upto
16.03. | 16.03.
2023 | 2023
2. |Vemagiri | Kadiyam | 3.75 | 37500 | SEIAA/AP/EG/ | 6488/ | 6488/ | The mine
- MIN/11/2021/ | APPC | APPC | was
Kadiyapu 3684/171.33 & | B/ZO- | B/ZO- | closed
lanka [/ 168.27, VSP/K | VSP/K |and no
2021-15 Dt.24.12.2021. | KD/C | KD/C | activity in
FE/20 | FE/20 |lease
22 ;|22 ;larea.
dt.27. | dt11.
01.20 |02.20.
22, 22,
Valid | Valid
upto upto
31.12. | 31.12.
2022 | 2022
3. | Vemagiri | Kadiyam | 4.69 | 46900 | SEIAA/AP/EG/ | 6488/ | 6488/ | The mine
— MIN/11/2021/ | APPC | APPC |was
Kadiyapu 3686/171.35 & | B/ZO- | B/ZO- | closed
lanka  / 168.29, VSP/K | VSP/K jand no
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2021-16 Dt.24.12.2021. | KD/C | KD/C | activity in
FE/20 | FO/20 | lease
22, 22, area.
dt.04. |dt.02.
04.20 | 05.20
22 22
valid | valid
upto upto
23.12. 1 23.12.
2022 | 2022
Vemagiri | Kadiyam |4.61 |46100 | SEIAA/AP/EG/ | 6488/ | 6488/ | The mine
- MIN/11/2020/ | APPC | APPC | was
Kadiyapu 2290/639, B/ZO- | B/ZO- | closed
lanka Dt.03.12.2020. | VSP/K |VSP/K |and no
KD/C | KD/C | activity in
FE&C | FE&C |lease
FO/R |FO/R |area.
ED/20 | ED/20
20, 20,
dt.18. | dt.18.
12.20 |12.20
20 20
valid | valid
upto upto
30.11. : 30.11.
2021 | 2021
Vemagiri | Kadiyam | 4.65 | 46500 | SEIAA/AP/EG/ | 6488/ | 6488/ | The mine
- MIN/11/2020/ | APPC | APPC | was
Kadiyapu 2289/638, B/ZO- | B/ZO- | closed
lanka Dt.03.12.2020. |VSP/K | VSP/K |and no
| KD/IC |KD/C | activity in
FE&C | FE&C |lease
FO/R |FO/R |area.
ED/20 | ED/20
20, 20,
dt.21. | dt.21.
12.20 | 12.20
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20 20

valid valid

upto upto
3011, {30.11.
2021 | 2021

The copies of the EC, CTE & CTO orders are enclosed as Annexure — VI.

This report is submitted for kind consideration. The APPCB will abide by all such
directions as the Hon'ble Tribunal may deem fit and appropriate.

IR ¢ Banots foo

Date: 08.11.2025 Environmental Engineer,
Place: Kakinada. A.P. Pollution Control Board
Regional Office, Kakinada.

ENVIRONMENTAL ENGINEER

A.P.POLLUTION CONTROL BOARD
Regional Office KAKINADA
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Item Nos.5(i), (ii) & 6:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No.27 of 2024 (SZ)
[Earlier O.A. No. 722/2023 (PB)]

WITH
Original Application No. 80 of 2024 (SZ)

[Earlier O.A. No. 763 of 2023(PB)LP]
WITH

Original Application No.126 of 2024 (SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu Dt.
18.11.2023 titled “Illegal sand mining in
Godavari river poses «a threat to Sir
Arthur Cotton Barrage, alleges BJP
Andhra President D. Purandeshwari”

And
The Chairman,
State Environmental Impact Assessment Authority,
Andhra Pradesh,
Vijayawada and Ors.
...Respondent(s)
WITH
Geddam Haranadha Rao Achari.
...Applicant(s)
Versus
Central Pollution Control Board and Ors.
...Respondent(s)
WITH
Chidipi Nakula Suresh.
... Applicant(s)
Page 1 of 3
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Versus

The District Collector,
East Godavari District,
Andhra Pradesh and Ors.

...Respondent(s)
Date of hearing: 20.08.2025.
CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. AFROZ AHMAD, EXPERT MEMBER

O.A. No.27/2024 (SZ):
For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R4 to R9.

O.A. No.80/2024 (SZ):

For Applicant(s): M/s. Geddam Haranadha Rao Achari
(Party-in-Person)
(None appeared)

For Respondent(s): Mr. D. S. Ekambaram for R1.

Mrs. Madhuri Donti Reddy for R2 & R3.

O.A. No0.126/2024 (SZ):

For Applicant(s): M/s. Chidipi Nakula Suresh (Party-in-Person)
(None appeared)
For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.
ORDER

1. Today, there is no representation for the applicant.

Page 2 of 3
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2. The learned counsel appearing for the State of
Andhra Pradesh seeks further time to file the further reports of
the District Collector - East Godavari District, Andhra Pradesh
Pollution Control Board and the SEIAA - Andhra Pradesh.

3. Post the matter on 10.11.2025.

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sdy/-
Dr. Afroz Ahmad, EM

O.A. Nos.27 & 80/2024 (SZ),
O.A. No.126/2024(SZ)
20th August, 2025. AD.

Page 3 of 3
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Illegal sand mining in Godavari River
poses a threat to Sir Arthur Cotton
Barrage, alleges BJP Andhra President D.
Purandeswari

Heavy machinery replaced boats in sand mining, which is continuing despite the expiry of
the mining contract of Delhi-based Jaypee group, alleges Ms. Purandeswari

November 18,2023 04:27 pm | Updated 04:27 pm IST
THE HINDU BUREAU

COMMENTS SHARE ﬁ) READ LATER

8 o B

PRRERIVRVEn - Pl

BjPAr.\dhra Pradesh State President D. Purandeswarai and Jana Sena East Godavari District President Kandula Durgesh inspecting
machinery engaged in sand mining in river Godavari in Kadiyapu Lanka Mandal in East Godavari district on Saturday. | Photo Credit
Special Arrangement

BJP Andhra Pradesh State President D. Purandeswarai on Saturday alleged that Sir Arthur Cotton barrage

was under threat for its survival owinglg éllé[gl §m8 Pi'i]aﬂdeep inside the river Godavari adjacent to
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the barrage in East Godavari district.

Diwali Sale
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In 2022 the International Commission on Irrigation and Drainage (ICID) has declared ‘Sir Arthur Cotton
Barrage' as a World Heritage Itrigation Structure.

On Saturday, BJP led by Ms. Purandeswari and Jana Sena Party together conducted a joint inspection of
the ongoing sand mining at Ballanka area in Kadiyapu Lanka near Sir Arthur Cotton Barrage.

Also Read | Illegal sand mining: SC seeks response from Centre, five States

Addressing the newsmen on the banks of river Godavari, Ms. Purandeswari has alleged; “Heavy machines
have been deployed by replacing the local boats for the deep sand mining in the heart of the river
Godavari, adjacent to Sir Arthur Cotton Barrage. The scale and methods of sand mining posed a major
threat to the survival of the barrage at Dowleswaram”,

Expiry of contract

“The sand mining contract signed by the State government with the Delhi-based Jaypee Group has
expired by November. The State government did not invite the fresh tenders and left the Jaypee group to
have a field day in the sand mining. The Chief Minister and State government officials should offer clarity
on the ongoing illegal sand mining in Andhra Pradesh’, said Ms. Purandeswari.

Responding to the documents pertaining to vehicles engaged to transport sand from the river, Ms.
Purandeswari has said; “The bills shown by the operators on the site contain no signature of the District

Collector or the Mines Department officials. However, a huge quantity of sand is being mined and
transported from the river Godavari without any vigilance”,

Ms. Purandeswari has further alleged that the flower nursery owners are not able to collect and transport
the soil as the vehicles used for the sand transportation are blocking their road path.

“In Andhra Pradesh, a load of 10-tonne sand costs 340,000 to 50,000, which the poor cannot afford. The

escalation in the sand price also impacted the construction activity, leaving thousands of workers
unemployed’, said Ms. Purandeswari.
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Jana Sena East Godavari District President Kandula Durgesh, East Godavari BJP District President B.
Dattu and other leaders participated in the inspection.
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To,

Subject: -

o

(93]

By Email

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG
NEW DELHI- 110001

Date: - 04.12.2023

- Central Pollution Control Board. Through its Member Secretary,

(011-22303655, mscb.cpeb@nic.in )

Ministry of Environment, Forest and Climate Change, Regional Office (SEZ).
Through its Addl. Principal Chief Conservator of Forests (C), Chennai,
(044-28222325, ro.moefccc@gov.in )

Andhra Pradesh Pollution Control Board, Through its Member Secretary,
(0866-2463204, membersecy@appeb.gov.in )

Collector and District Magistrate, East Godavari, Andhra Pradesh,
(08977935601, madhavilatha k @nic.in )

Notice of hearing in Suo Motu matter In re: News jtem appearing in The Hindu
Bureau dated 18.11.2023 entitled “Illegal sand mining in Godavari River poses
a threat to Sir Arthur Cotton Barrage, alleges BJP Andhra President D.

Purandeshwari”,

NOTICE

Take notice that OA No. 722/2023 (Copy enclosed) Titled “Illegal sand mining in

Godavari River poses a threat to Sir Arthur Cotton Barrage, alleges BJP Andhra President

D. Purandeshwari” will be listed before the Hon’ble Tribunal at Faridkot House,

Copernicus Marg, New Delhi-110001 on 19" December, 2023 through Physical Hearing

(With Hybrid Option), when you may appear before the Hon’ble Tribunal either in person or by

a pleader duly instructed, with your report,

Take further notice that in default of your appearance on the date above mentioned, the

said Application will be heard and determined in your absence.

Given under my hand and the seal of this Tribunal, on this 04th December, 2023.

Note: (For Orders. Cause Lists & other information, Pplease visit our website Www.greentribunal. gov. in)

Encl. As Above

4\1’\\\»‘]‘9

(Arvind Kumar)

Deputy Registrar
National Green Tribunal
Principal Bengh, New Delhi
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08/12/2023, 15:47 Emall

Date: Wed, Dec 6, 2023 at 10:25AM
Subject: Fwd: Notice Regarding listing of OA- NO- 722/2023 on 19-12-2023

To: CEE, APPCB <chiefengineer@appcb.gov.in>, .Subba Rao <unit2-jcee@appcb.gov.in>,
APPCB Legal <hopcblegal@gmail.com>

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

To: "MS, CPCB" <mscb.cpcb@nic.in>, "RO MOEF&CC CHENNAI" <ro.moefccc@gov.in>,
"Chairman APPCB" <chairman@appcb.gov.in>, "Member Secretary APPCB"
<membersecy@appcb.gov.in>, "Madhavi Latha Kumari" <madhavilatha.k@nic.in>
Sent: Tuesday, December 5, 2023 12:55:01 PM

Subject: Notice Regarding listing of OA- NO- 722/2023 on 19-12-2023

Sir/Madam
I am directed to send Notice and copy of the Petition of the matter

which is listed on TUESDAY 19-12-2023 in NGT through Physical Hearing (with
€ Hybrid Option).

REGARDS
CONSULTANT (Judicial)

S NG.T.XP.B.)®

=

Azadi ks
Amrit Mahotsav

G2@

TR 2073 INDIA

o g7

ONE EARTH « ONE FAMILY « ONE FUTURE

== OA NO 722 of 2023 Suo Motu Godavari River Andhra.pdf
- 1MB

== Notice in OA No. 722-2023.pdf
345 KB
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Item No.02 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.722 /2023
Inre: News item appearing in The Hindu Bureau dated 18.11.2023
titled “Illegal sand mining in Godavari River poses a threat to

Sir Arthur Cotton Barrage, alleges BJP Andhra President D.
Purandeshwari”

Date of hearing: 19.12.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as “NGT Act, 2010”)
has been registered suo-motu based on a news item published in ‘The
Hindu Bureau’ on 18.11.2023 under the title “lllegal sand mining in

Godavari River poses a threat to Sir Arthur Cotton Barrage”.

2. The report says that huge illegal mining is going on inside River
Godavari adjacent to Sir Arthur Cotton Barrage particularly at Ballanka
area in Kadiyapu Lanka. Heavy machines have been deployed for mining
activities and no valid mining contract is subsisting which shows that the

entire mining is totally illegal.

3. Allegations do give rise to substantial question relating to
environment arising due to implementation of scheduled enactment
under NGT Act, 2010, but before taking any further action in the matter,
we find it appropriate to obtain a factual report for which we constitute a
joint committee comprising Andhra Pradesh Pollution Control Board,

District Magistrate, East Godavari, Central Pollution Control Board and a
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senior officer nominated by Additional Chief Secretary/Principal

Secretary, Irrigation Department of the State of Andhra Pradesh.
4. Nodal agency shall be District Magistrate, East Godavari.

5. The said Committee shall visit the site, collect relevant information

with all relevant material and submit a factual report within 2 months.

0. Since the matter falls within the jurisdiction of Southern Zone
Bench of the Tribunal, let the record be transmitted to the said bench for

further proceedings.

7. List this matter before Southern Zonal Bench, Chennai on

28.02.2024.

8. A copy of this order be forwarded to Andhra Pradesh Pollution
Control Board, District Magistrate, East Godavari, Central Pollution
Control Board and Irrigation Department of State of Andhra Pradesh by

e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
December 19, 2023

Original Application No.722/2023
AS
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Item No.28:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.27 of 2024 (SZ)

Earlier O.A. No. 722/2023 (PB)
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu Dt.
18.11.2023 titled “Illegal sand mining in
Godavari river poses a threat to Sir
Arthur Cotton Barrage, alleges BJP
Andhra President D. Purandeshwari”

With
The Chairman
State Environmental Impact Assessment Authority
Andhra Pradesh
Vijayawada and Ors.

...Respondent(s)

Date of hearing: 09.02.2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER
For Applicant(s): Suo Motu.
For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R4 to R8.

Page 1of2
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ORDER

1. The above case has been Suo Motu registered by the Principal
Bench of the National Green Tribunal, New Delhi as Original
Application No.722 of 2023 (PB) based on the news item reported
in “The Hindu” dated 18.11.2023 which has been transferred to this
Bench and renumbered as Original Application No.27 of 2024
(SZ).

2. Let notice be issued to the respondents through the Tribunal.

3. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on
behalf of Respondents No.1 and 4 to 8.

4. Post the matter on 22.03.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.27/2024 (SZ),
09t February, 2024. Mn.

Page 2 of 2
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Joint Committee report submitted to the Hon'ble NGT (SZ), Chennai in OA 27 of
2024 in earlier OA 722 of 2023 (PB)} Suo Moto case taken by the Hon'ble NGT
based on news item appeared in the Hindu Bureau dated 18.11.2023 titled “Iitegal
sand mining in Godavari River poses a threat to Sir Arthur Cotton Barrage, alleges
BIF Andhra President D. Purandeshwart”

A News item was published in the Hindu bureau dated 18.11.2023 wherein it was
alleged by the BJP Andhra President D.Purandeshwari that Sir Arthur Cotton Batrrage
was under threat for it survival owing to illegal sand mining deep inside the river
Gadavari adjacent to the barrage in East Godavari District,

It was reported that ongoing sand mining at Burilanka area in Kadiyapulanka near Sir
Arthur Cotton Barrage. Heavy machines have been deployed by replacing the local hoats
for the deep sand mining in the heart of the river Godavart, adjacent to Sir Arthur Cotton
Barrage. The scale and methods of sand mining posed a major threat to the survival of
the barrage at Dowlaiswaram, '

The Suo Moto case was taken by the Hon'ble NGT (PB), New Delhi title “Illegal sand
mining in Godavari River poses a threat to Sir Arthur Cotton Barrage, alleges BjP
Andhra President DPurandeshwari” and registered in the Hon'ble NGT, Principle Bench
as OA No 722 of 2023,

The case was heard on 19.12.2023 and constituted a Joint Committee comprising of
Bistrict Magistrate, East Godavari, Central Pollution Control Board, Andhra Pradesh
Pollution Control Board and a senior officer nominated by Additional Chief
Secretary/Secretary/Principal Secretary, lrrigation Department of State of Andhra
Pradesh and directed the following:

“The report says that huge illegal mining is going on inside River Godavari adjacent to Sir
Arthur Cotton Barrage particularly at Ballanka area in Kadivapu Lanka, Heavy machines
have been deployed for mining activities and no valid mining contract is subsisting which
shows that the entire mining is tatally illegal,

Averments do give rise to substanticl question relating to environment arising due to
implementation of scheduled enactment wnder NGT Act, 2010, but before taking any
further action in the matter, we find it appropriate to obtain a factual report for which we
constitute a joint commitiee comprising Andhra Pradesh Pollution Control Board, District
Magistrate, East Godavari, Central Pollution Control Board and a senior officer nominated
by Additional Chief Secretary/Principal Secretary, Irrigation Department of the State of
Andhra Pradesh. '

The said committee shall visit the site, collected the relevant information with all relevant
material and submitted factual report within 2 months.”

Further, the matter was transferred to the Hon'ble NGT, Southern Bench, Chennai. The
copy of the order dated 19.12.2023 in OA 722 of 2023 (PB) is enclosed as annexure-1.
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The case is numbered as OA No 27 of 2024 in the Hon'ble NGT, Southern Bench,
Chennai. A copy of the order dated 09.02.2024 in OA No 27 of 2024 (5Z) is enclosed as
annexure-{L

In compliance to the Hon'ble NGT directions, the Joint Committee is constituted with
following members:

1. Dr.K.Madhavilataha |AS 2. 5mtD. Sowmya
Collector and District Magistrate Scientist D
Fast Godavari Central Pollution Control Board
Rajamahendravaram. Regional Directorate, Chennai.
3. R.Satish Kumar 4. BH.L. Sundeep Reddy
Chief Engineer Environmental Engineer
Godavari Delta System, Dowlalswaram Regional Office, Kakinada
Water Resource Department. Andhra Pradesh Pollution
Control Board.

The Joint Committee visited the following locations on 20.02.2024 at River Godavari
near Sir Arthur Cotton Barrage, Rajamahendravaram:

1. Burilanka of vemagiri and Kadiyam Villages, Kadiyam Mandal
2. The Dowlaiswaram Barrage

3. Upstream of Dowlaiswaram Barrage

The observations of the Joint Committee with reference to the pointwise issues
mentioned in the news article are as follow:

1. Averment -1: Sir Arthur Cotton Barrage was under threat for its survival owing to
illegal sand mining deep inside river Godavari adjacent to borrage. Heavy
machines have been deplayed by replacing local boats for the deep sand mining in
the heart of River Godavari,

(Observations of the Joint Committes:

In order to identify the locations of sand mining reaches the joint Committee
requested the Mines & Geology Department, Andhra Pradesh to furnish details of
the sand mining reaches identified and leased out within 3 km radius of Sri
Arthur Cotton Barrage and also the Environmental Clerance issued by SEIAA and
the mine lease issued to Vemagiri- Kadiyapulanka,

As per the information furnished by Mines & Geology Department, within 3 km
radius of barrage no Environmental Clerance and Sand Mining leases were
issued for open sand reaches at downstream and desiltation at the upstream of
Dowlaiswaram harrage. The details of Environment Clearances for sand mining
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obtained by Mines & Geology in Vemagiri-Kadiyapulanka Villages is submitted as
Annexure-[V.

During the Inspection the Joint Committee visited Sir Arthur’ Cotton Barrage and
it was observed that there were no physical damages to the structure of Sir
Arthur Cotton Barrage.

The Joint Committee visited Vemagiri & Kadiyapulanka sand mining reaches in
River (iodavari, [t was observed that no sand mining activity was carried out on
the day of inspection. No machinery related to mining was observed at the site
during the inspection.

The Ramp for reaching Vemagiri- Kadiyapulanka Sand Reach was existing
Physical observation shows the remnants of earlier mining operations.

During the Joint Commuittee visit to upstream of Dowlaiswaram barrage, it was
observed desilting was carried out using boats,

The photographs of sand reaches at Vemagiri- Kadiyapulanka and upstream of
Dowlaiswaram barrage are enclosed as annexure-1V

2. Averment -2: The sand mining contract signed by the State Government with delhi
hased Jaypee Group has expired by November. The State Government did not invite
the fresh tenders.

Observations of the Joint Committee:

Based on the records furnished by the Department of Mines & Geology enclosed
at annexure-IV, the earlier EC issued to Vemagiri-Kadiyapulanka Sand Reach is
verified. The EC is expired on 17.03.2023. The mine lease was issued to
M /s jayapee Power Ventures Ltd and it was valid from 17.03.2022 to 17.03.2023.

The Mines & Geology Department, Andhra Pradesh has invited Tenders and
allotted Tender to M/s.Prathima Infrastructure Ltd, with effect from 11.12.2023.
Accordingly, Work Order issued dt.22.12.2023 was issued to M/s.Prathima
Infrastructure Ltd for the period of 2 years.

The present sand mining location Vemagiri-Kadiyapulanka Sand Reach is within
the area of work order issued to M/s.Prathima Infrastructure Ltd.

The District Mines & Geology Officer, Rajamahendravaram has applied for EC for

Vemigiri-Kadiyapulanka/2022-1 Sand Reach before SEIAA, AP vide Proposal
No.SIA/AP/MIN/ 452421/2023 dt.16,11.2023.
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3, Averment -3: Bills shown by the operator on the site contain no signature of the
District Collector or the Mines Department officials. Huge guantity of sand is
being mined and transported from River Godavari without any vigilance,

Observations of the Joint Committee:

To curb all kinds of illegal activity relating to sand, the State Government created
a new Department called Special Enforcement Bureau vide G.0.Ms.No4l,
General Administration Dept {Cabinet-1I}) Dept, dt.09.05.2020. In the upgraded
Sand mining Policy of Andhra Pradesh, it was also reiterated Special
Enforcement Burean shall be authorized to file cases related to illegal sand as per
Andhra Pradesh Minor Mineral Concession Rules, 1966 and to curb illegal
mining, storage and transportation of sand.

4, Averment -4: Flower Nursery owners not able to collect and transport soil as the
vehicles used for sand transportation are blocking their road path.

Observations of the Joint Committee:

The Nurseries are located in the area on either side of road leading the River
Godavari at Vemagiri-Kadiyapulanka. During the inspection, the Joint Committee
observed that the average width of road is 9 teo 10 meters.

5. Averment -5: “Load of 10 tons of sand costs Rs.40,000 to 50,000, which the poor
cannot afford. The escalation in the sand price also impacted the construction
leaving thousands of workers unemployed”.

Observations of the Joint Committee:

The committee ascertained the information regarding sale price of sand from
Mines & Geology Department. The sand sale price at pit head was fixed by the
Government of Andhra Pradesh as Rs.375/- per ton (inciusive of applicable taxes
and fees) across the state of Andhra Pradesh through G.0.MsNo.72, dated
04.09.2019. The same was revised in upgraded Sand Policy, 2021 as Rs.475/- per
Metric Ton, The G.0.Ms.No.72, dated 04.09.2019 and upgraded sand mining
policy, 2021 are enclosed as annexure-V & V1%

Conclusion:

1. There is no illegal sand mining on the day of inspection. The Ramp for
reaching Vemagiri- Kadiyapulanka Sand Reach was existing. Physical
observation shows the remnants of mining operations.

2. Novisual damage to the barrage ohserved.
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1

3. The Nurseries are located in the area on either side of road leading the River
Godavari at Vemagiri-Kadiyapulanka. During the inspection, the Joint
Committee observed that the average width of road is 9 to 10 meters.

Collector and District Magistrate
East Godavari
Rajamahendravaram.

R.Satish Kumar 4,

Chief Engineer
Godavari Delta System, Dowlaiswaram
Water Resource Department.
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Annexure-lV

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA}, ANDHRA PRADESH)

The -1
SUBRAHMANYAM MANNEM

Asst. Geologist
O/o District Mines & Geology Officer -533101

_ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) fo the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadam,

This is in reference to your application for Environmentat Clearance (EC)
in respect of project submitted=to the~SEIAA vide proposal number
SIA/AP/MIN/452421/2023 dated OV Irticulars of the environmental

1. EC Identification No. 24B001AP137125
T 2. File No. : - ' EG MIN 11 2023 5428
m 3. Project Type
for 4. Category e
: 5. Project/Activity incly * minerals
} Schedule No. i T '
Ly 6. Name of Project girl~ Kadiyapulanka (2022-1) 8and
24 T, e Reach™, %
g;[ 7. Name of Company/Organization i-: {SUBRAHMANYAM MANNEM
0 8. lLocation of Project " ANDHRA PRADESH
2. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virttious Environmental Single-Window Hub)

Prafi e el

{e-signed)
$.Sri Saravanan,IFS

Date: 15/03/2024 ‘ Member Secretary
SEIAA - (ANDHRA PRADESH)

{Pro-Active and Résponsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a compuler generated cover page.

EC |dentification No. - EC24B001AP137125  File No. - AP EG MIN 11 2023 5428 Date of Issue EC - 15/03/2024
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File No.APPCB-11033/50/2024-TEC-EC-APPCB

State I.evel Environment Impact Assessment Authoerity (SEIAA)

Andhra Pradesh
Ministry of Environment, Forests & Climate Change,

Government of India
Dr.YSR Paryavaran Bhavan, APIIC Colony Road,
Gurunanak Colony, Auto Nagar, Vijayawada-520007.

REGD.POSTWITH ACK.DUE

OrderNo.SEIAA/AP/EG/MIN/11/2023/5428/241.418241.38

Sub SEIAA, A.P. - 4.57 Ha Ordinary Sand Mine proposed in the name of
Subrahmanyam Mannem, Vemagiri-Kadiyapulanka/2022-1 Sand Reach of
Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District,
Andhra Pradesh—-Environmental Clearance — Issued- Reg.

I. This has reference to your application submitted through online on 16.11.2023
(SIA/AP/MIN/452421/2023),clarification received on 22.02.2024, seeking
Environmental Clearance for the proposed mine of 4.57 Ha Ordinary Sand
Mine proposed in favour of Subrahmanyam Mannem over the Godavari River
in Vemagiri-Kadiyapulanka/2022-1 Sand Reach of Vemagiri-Kadiyapulanka
Village, Kadiyam Mandal, East Godavari District, Andhra Pradesh. It was
reported that the nearest human habitation viz., Kadiyapulanka (V) is existing at
a distance of about 0.71 kms from the mine lease area and the project requires
4.0 KLD of water. It was noted that the capital investment of the project is
Rs.4.0 Lakhs and capacity of the project is as follows:

Mining of Ordinary Sand Mine — 45,700 m%annum in 4.57 Ha

Il. The location of the sand mine as per the mining plan is as follows:

BP.No North Latitude East Longitude
1 16°52°59.49”N 81°47°29.26"E
2 16°52°51.05”N 81°47°32.52"E
3 16°52°47.99”N 81°47°27.06”E
4 16°52°54.96”N 81°47°24.55”E

fil. The proposal comes under category ‘B2’. The proposed project falls under Item
No.1(a} of the schedule of the EIA Notification 2006-(i) Mining of Minerals
(<250 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification,
2006 and its amendments thereof; The State Level Expert Appraisal Committee
(SEAC) examined the application, in its meetings held on 26.02.2024,

Minutes of the SEAC Meeting:-

Category: B2

The project proposal is for mining Ordinary Sand in an area of 4.57 Ha with a
proposed production quantity of Ordinary Sand Mine — 45,700 m3annum with a

EC Identification Na. - EC24B001AP137125 File No. - AP EG MIN 11 2023 5428 Date of Issue EC - 15/03/2024
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File NO.APPCB-11033/50/2024-TEC-EC-APPCB

condition that the total production during a scheme should be limited to the approved
quantity as per Mining scheme plan.

The proposed project falls under Item No. 1(a) of the schedule of the EIA Notification
2006 and its amendments thereof Mining of minerals (<250 ha of mining lease area in
respect of non-coal mine lease).

Sri.Mohan Rao, Dy. Director & Sri. Subrahmanyam Mannem of District of Mines and
Geology & and their consultant M/s. Pridhivi Enviro Tech Pvt. ltd have attended the
meeting and presented their proposal. The SEAC Committee noted that:

d.

The Department of Mines and Geology submitted DSR of East Godavari
District. The same is reviewed in the SEAC meeting and observed that the
subject mine is available at Page No. 109 of DSR Report.

. The Department of Mines and Geology, Ibrahimpatnam, AP issued circular

Memo No: 6588903/Sand- General/2022 dt.17.10.2023 instructing io obtain
statutory clearance in the name of the officers for 35 sand reaches.

The Department of Mines and Geology vide order dt.30.10.2023 issued Lol to
the subject mine subject to submission of Approved Mining Plan, EC and CFE.

. As per the cluster letter dated: 10.11.2023 issued by the District Mines&

Geology officer, there are no existing leases within the radius of 500 mtrs area
and the total applicable cluster area is < 5.0 Ha.

. The committee in light of the orders of the Hon’ble NGT dated 23.03.2023,

recommended to allow for Manual mining only, duly following the sustainable
sand mining guidelines 2016 and Enforcement and Monitoring guidelines for
sand mining 2020

This proposal was earlier placed in 239™ SEAC meeting and the committee
recommended to raise ADS for submission of following:

i, latest Joint inspection report.

i, photographs of adjacent excavations along with the GPS coordinates.

iii. The project proponent shall submit Modified mining plan duly
incorporating the excavation details (depth) at Sl. No. 3.2k year wise
production of mining plan.

iv.Required documents.

Accordingly, the project proponent submiited Joint inspection report on
feasibility of sand reach dated 09.02.2024 conducted by the Revenue
Department, Mines & Geology Department, Ground Water Departiment &
Irrigation Department and also submitted Photographs of sand reach along with
the GPS coordinates.

. As per the approved mining plan dt. 16.02.2024, the total provided mineral

reserves are 45,700 m> (As per WALTA Act only 1m sand excavation is
permitted) and the entire quantity is proposed to be excavated within the period
of 1 year.

The lease holder informed that they have allocated Rs. 2.35 Lakhs as capital
cost and Rs. 2.10 Lakhs as a recurring cost budget for the EMP. The project
proponent volunteered to allocate funds 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the
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File No.APPCB-11033/50/2024-TEC-EC-APPCB

Vemagiri-Kadiyapulanka Village under Corporate Social Responsibility (CSR).

The Committee after examining the project proposals, presentations, MoEF&CC
Notifications & OM'’s and detailed deliberations, recommended to SEIAA to issue
Environmental clearance for the mining of Ordinary Sand with the production quantity
of 45,700 m%annum for one-year period with manual method of mining with the
following conditions:

1. There shall be no change in the production quantities approved in Environment
Clearance order.

2. All the conditions and guidelines issued by MoEF&CC, Govt of India in respect
of sand mining shall be followed.

3. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the
matter of O.A.No. 47 of 2016 (58Z) & 177 of 2016 (SZ), Order
dated:14.12.2020 shall be scrupulously followed.

4, The standard environmental conditions for sand mining specified in the
Sustainable Sand Mining Guidelines, issued by MoEF&CC, Govt of India,
2016 shall be followed. The mine operator shall not carry mining more than 1
meter depth in compliance with AP WALTA Act.

5. The lease holder shall follow the procedures mentioned in Enforcement &
Monitoring Guidelines for Sand Mining January, 2020.

6. The lease holder shall comply with the recommendation and suggestion made
by the High-Power Committee as applicable.

7. The mining activities on river beds are allowed strictly as per the provisions of
river / stream bed mining policy as under.

8. The ramp (i.e., approach road) shall be removed after sand mining is completed.

9. Under any circumstance under water sand mining shall not be carried out.

10.The committee directed the lease holder that they shall not carryout river bed
mining operation in monsoon pericd.

11.No sand mining shall be done during the rainy season.

12.The lease holder should demarcate boundary with gec-coordinates or geo-
fenced to ensure that sand extraction is going on only within the permitted area.

13.The committee directed the Royalty Inspector to functioning time of
quarries/depots shall be 7.00 AM to 6.00 PM. No sand transporting vehicles to
be parked inside the quarry/depot site during night time.

14.The vehicles carrying the mines material shall be covered with tarpaulin during
vehicular movement.

15, The committee suggested the Royalty Inspector to the transportation route
should be selected in such a way that the movement of trucks/tippers/tractors
from the villages having habitation should be avoided.

16.The Comimittee directed the lease holder to maintain electronic weighbridges at
the appropriate location identified by the district mining officer, in order to
ensure that all mined minerals from that particular mine are accounted for
before the material is dispatched from the mine. The weighing bridge shall have
the provision of CCTV camera and ail dispatch from the mine shall be
accounted for.

17.The lease holder shall keep GPS tracking to the vehicle from source to
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File No.APPCB-11033/50/2024-TEC-EC-APPCB

destination.

18.The lease holder shall not obstruct the river flow, water transport and restoring
the riparian rights and in stream habitats.

19, The lease holder shall remove the sheds constructed at the quarry site. All the
roads and pathways may be levelled so that there is no obstruction for the
normal flow in the river.

20.The lease holder shall carry out bank stabilization works.

21.The lease holder shall plant the plants all along the river bank/embankment to
control the erosion of river bank.

22.The lease holder shall restrict vehicles movement during the peak hours to
avoid accidents.

The committee in the appraisal report clearly stated that they have examined the
approved Mining Plan, Form-I/I, PFR/DPR and EMP for compliance by the
proponent. '

The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held on 06.03.2024 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the
proponent and to issue EC based on the Joint inspection report with further conditions
that the sand mining proposal (i) Shall not attract the Forest Conservation Act 1980,
wild life Protection Act,1972; CRZ Notification, 2011; The Eco sensitive areas as
notified under EP Act,1986; Critically polluted areas as notified by CPCB and ii) Shall
not harm live stock and human beings and disturb their activities. The SEIAA, A.P
hereby accords Environmental Clearance for Manual Method of mining to the
new Sand Reach as mentioned at Para No. I under the provisions of the EIA
Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following cluster, specific and
general conditions:

A. Specific Conditions:
i.  The proposal shall not attract the following Acts & Rules:
a. Forest Conservation Act,1980;
b. Wild Life (Protection) Act,1972;
¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection)
Act,1986;
e. Critically polluted areas as notified by CPCB and also shall not harm
livestock and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from
the top manual method of mining and no underwater mining is undertaken.
iii. The lease holder informed that they have allocated Rs. 2.35 Lakhs as capital
cost and Rs. 2.10 Lakhs as a recurring cost budget for the EMP. The project
proponent volunteered to allocate funds 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the
Vemagiri-Kadiyapulanka Village under Corporate Social Responsibility
(CSR).
iv. There shall be no change in the production quantities approved in
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Environment Clearance order.
All the conditions and guidelines issued by MoEF&CC, Govt of India in

. respect of sand mining shall be followed.

vi.

vii,

viii.

xi.

Xii.
Xiii.

Xiv.
XV.

XVvi.

xvii.

Xviii

XiX.

XX,
XXi.

XXii.

EC ldentification No. -

The directions issued by the Honb'le NGT, Southern Zone, Chennai in the
matter of O.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated:
14.12.2020 shall be scrupulously followed.

The standard environmental conditions for sand mining specified in the
Sustainable Sand Mining Guidelines, issued by MoEF&CC, Govt of India,
2016 shall be followed. The mine operator shall not carry mining more than 1
meter depth in compliance with AP WALTA Act.

The lease holder shall follow the procedures mentioned in MoEF& CC
Enforcement & Monitoring Guidelines for Sand Mining January, 2020.

The lease holder shall comply with the recommendation and suggestion made
by the High Power Committee as applicable.

The mining activities on river beds are allowed strictly as per the provisions
of river / stream bed mining policy as under.

The ramp (i.e., approach road) shall be removed after sand mining is
completed.

Under any circumstance under water sand mining shall not be carried out.
The lease holder shall not carryout river bed mining operation in monsoon
period.

No sand mining shall be done during the rainy season.

The lease holder should demarcate boundary with geo-coordinates or geo-
fenced to ensure that sand extraction is going on only within the permitted
area.

The lease holder shall maintain functioning time of quarries/depots shall be
from 7.00 AM to 6.00 PM. No sand transporting vehicles to be parked inside
the quarry/depot site during night time.

The vehicles camrying the mines material shall be covered with tarpaulin
during vehicular movement.

The committee suggested the lease holder to the transportation route should
be selected in such a way that the movement of trucks/tippers/tractors from
the villages having habitation should be avoided.

The lease holder shall maintain electronic weighbridges at the appropriate
location identified by the district mining officer, in order to ensure that all
mined minerals from that particular mine are accounted for before the
material is dispatched from the mine. The weighing bridge shall have the
provision of CCTV camera and all dispatch from the mine shall be accounted
for. _

The lease holder shall keep GPS tracking to the vehicle from source to
destination.

The lease holder shall not obstruct the river flow, water transport and restore
the riparian rights and in stream habitats.

The lease holder shall remove the sheds constructed at the quarry site, All the
roads and pathways may be levelled so that there is no obstruction for the
normal flow in the river.

EC24B001AP137125 File No. - AP EG MIN 11 2023 5428 Date of Issue EC - 15/03/2024
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xXiii The lease holder shall carry out bank stabilization works.

XXiv The leaseholder shall take up planting all along the river bank/embankment to
control the erosion of river bank.

xxv. The project proponent shall restrict vehicles movement during the peak hours
to avoid accidents. |

xxvi This EC is valid for a period of 1 year only.

xxvi The proponent shall carry mining by scrupulously following conditions

I stipulated for river sand mining in MoEF O.M .No.J-13012/12/2013-1A-II(I)
dated 24.12.2013 and in A.P. WALTA Rules, 2004. The mining plan or
permission shall get modified to this extent.

xxvi No stacking allowed on road side along National Highways.

i

xxix It shall be ensured that sand mining does not in any way disturtb the flow
pattern of the river water.

XXX, Sand quarrying shall not be carried out in streams within 15 meters or 1/50f
the width of the stream bed from the bank, whichever ismore.

XxXi Sand mining shall not be carried out within 500m of any existing structure
such as bridges, dams, weirs, ground water extraction structure(s) either
forirrigation or drinking water purposes, or any other cross
drainagestructure.

xxxi Sand mining operations shall not affect the existing sources for irrigationor

I drinking water or industrialpurpose.

xxxi Vehicles carrying sand shall not Ply over the flood banks except at crossing

Il points or bridges or on a metal road. The emissions from the vehicles shall
be maintained within the emission norms.

XXxi The depth of the sand mining shall not exceed 1m. The thickness of the

V. sandin the mining area shall be more than 3m. Regulatory Authority prior
concurrence shall be taken for thisactivity.

xxx Sand mining shall not be carried out below the ground water table underany

V. circumstances. Regulatory Authority prior concurrence shall be taken for
this activity.

XXX To assess the sand thickness, the Mines & Geology Department shall map

Vi.  out the area establishing the width and depth / thickness of thesand.

xxx Permission from the Competent Authority shall be obtained for drawlof

VL. ground water, if any, required for theproject.

xxx The vehicles transporting sand shall not be overloaded. The trucks shall be

Vill. - covered with Tarpaulin.

XXXi Personnel working in the project shall be provided with personnel

X, protection devices such as masks, gloves etc., Regulatory Authority
instructions be taken if there are any betteralternatives.

X, Transportation of sand from mine lease area shail be done during daytime
only.

xli. The proponent shall obtain necessary permission from the RiverWater
Conservator.

xlii. The proponent shall take necessary measures to ensure that there shall not
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be any adverse impacts on human habitation existing nearby due to
miningoperations.

xliii. A separate Environment Management cell with suitable qualifiedpersons
shall be setup to implement various environmental protectionmeasures.

xliv. Plantation shall be undertaken on either sides of the approach katchapath
(through which the vehicles ply) between the bund of the river and the main
road by the proponent at hiscost.

xlv. The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol
on16.11.20089.

xIVi. Hydro geological studies in the mine lease area are to be carried out by the
Ground Water Department.

xlvii Regular monitoring of Ground Water levels shall be carried out in and
around the mine lease area to assess the quality of the groundwater.

B. Special Conditions:
The Ministry of Environment Forest and Climate Change have constituted to
formulate the “Guideline for Sustainable sand mining in the Country”. The
Guidelines, inter-alia, included the following recommendations. The project
Proponent shall implement the following special conditions so as to mitigate the
environment impact of mining activities:-

Impact Category [S.No Environmental Conditions
Stakeholder [The project proponent shall create Stakeholder awareness
Engagement and ability to raise concerns and getting it to be addressed.

Walid lease and all the permits is very much needed for
undertaking mining / quarrying activity.

Monitoring Committee including Local Panchayat, to check
on traffic due to transportation and submit an annual report
on the same.

fLhe directions given by the Hon'ble Supreme Court of India
vide order dated 27.02.2012 in Deepak Kumar case [SLP(C)
Nos. 19628-19629 of 2009] and order dated 05.08.2013 of
the Hon'ble National Green Tribunal in application No.
171/2013 may be strictly followed.

fAll the provisions made and restrictions imposed as covered
in the Minor Mineral Rule, shall be complied with,
particularly regarding Environment Management Practices
and its fund management and Payment of compensation to
the land owners.

Sustainable istrict level Survey Report should be prepared and area
Mining Practices uitable for mining and area prohibited for mining be
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identified.

™o River sand mining be allowed in rainy season.

@o submit annual replenishment report certified by an
huthorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till
the replenishment is completed.

@n River flood plain mining a buffer of 3 meter to be left
from the River bank for mining.

Mining shall be done in layers of 1 meter depth to avoid
(honding effect and after first layer is excavated, the process
will be repeated for the next layers.

[No stream should be diverted for the purpose of sand mining.
[No natural water course and/ or water resources are
obstructed due to mining operations.

[No blasting shall be resorted to in River mining and without
lhermission at any other place

Depending upon the location, thickness of sand, deposition,
Bgricultural land/Riverbed, the method of mining shall be
manual.

Identification
and Preparation of
Mining Site

Mining should be done only in area / stretch identified in the
District Level Survey Report suitable for mining and so
certified by the Sub Divisional Level Committee after site
visit.

'Y

Mining should begin only after pucca pillar marking the
oundary of lease area is erected at the cost of the lease
older after certification by the mining official and its geo
cordinates are made available to the District Level
ommittee.

Monitoring  the
Mining of Mineral
and its
Transportation

he EC holder shall keep a correct account of quantity of

ineral mined out, dispatched from the mine, mode of
transport, registration number of vehicle, person in-charge of
vehicle and mine plan. This should be produced before
officers of Central Government and State for inspection

For each mining lease site the access should be controlled in
g way that vehicles carrying mineral from that area are
tracked and accounted for.

[The State / District Level Environment Committee should
se technology like Bar Coding, Information and
ommunications Technology (ICT), Web based and ICT
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enabled services, mobile SMS App etc. to account for weight
of mineral being taken out of the lease area and the number
of trucks moving out with the mineral.

[There should be regular monitoring of the mining activities
E the State to ensure effective compliance of stipulated EC

onditions and of the provisions under the Minor Mineral
oncessions Rules framed by the State Government

Noise
Management

oise arising out of mining and processing shall be abated
d controlled at source to keep within permissible limit.

Restricted working hours. Sand mining operation has to be
farried out between 6 am to 7 pm.

Air Pollution and
Dust Management

ill be effectively controlled and water sprinkling will also

he pollution due to transportation load on the environment
e done regularly

ﬁ‘ir Pollution due to dust, exhaust emission or fumes during
ining and processing phase should be controlled and kept in
permissible limits specified under environmental laws.

¥'he mineral transportation shall be carried out through
dovered trucks only and the vehicles carrying the mineral
shall not be overloaded. Wheel washing facility should be
installed and used

Management
Visual Impact

of

T'he mining operations are to be done in a systematic manner
50 that the operations shall create a major visual impact on
the site.

Bio-Diversity
Protection

Restoration of flora affected by mining should be done
fimmediately. Twice the number of trees destroyed by mining
to be planted preferably of indigenous species. Each EC
holder should plant and maintain for lease period at least 5
trees per hectare in area near lease

Mo mining lease shall be granted in the forest area without
forest clearance in accordance with the provisions of the
Forest Conservation Act, 1980 and the rules made thereunder

Protection of turtle and bird habitats shall be ensured.
.

Mo felling of tree near quarry is allowed. For mining lease
fwithin 10km of the National Park / Sanctuary or in Eco-
Sensitive Zone of the Protected Area, recommendation of
Standing Committee of National Board of Wild Life
(NBWL) have to be obtained as per the Hon'ble Supreme
Court order in I.A. No. 460 of 2004.

Bpring sources should not be affected due to mining
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ctivities. Necessary Protection measures are to be
incorporated.

Management
|Instability
Erosion

of
and

emoval, stacking and utilization of top soil in mining are
hould be ensured. Where top soil cannot be used
oncurrently, it shall be stored separately for future use
eeping in view that the bacterial organism should not die
nd should be spread nearby area.

dequate steps to check soil erosion and control debris flow
tc. by constructing engineering structures

®versize material to control erosion and movement of
Rediments

WNo overhangs shall be allowed to be formed due to mining
find mining shall not be allowed in area where subsidence of
rocks is likely to occur due to steep angle of slope.

'IEQO extraction of stone / boulder / sand in landslide prone

freas.

ontrolled clearance of riparian vegetation to be undertaken

Waste
Management

ite clearance and tidiness is very much needed to have less
risual impact of mining.

Eumping of waste shall be done in earmarked places as
pproved in Mining Plan

Rubbish burial shall not be done in the Rivers
9.

Pollution
Prevention

Mhe EC holder shall take all possible precautions for the
{hrotection of environment and control of pollution

fEffluent discharge should be kept to the minimum and it
khould meet the standards prescribed.

Protection
Infrastructure

of

ining shall not be undertaken in a mining lease located in
00-500 meter of bridge, 200 meter upstream and
downstream of water supply / irrigation scheme, 100 meters
rom the edge of National Highway and railway line, 50

eters from a reservoir, canal or building, 25 meter from the
dge of State Highway and 10 meters from the edge of other
oads except on special exemption by the Sub-Divisional
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evel Joint Inspection Comumittee.

#or carrying out mining in proximity to any bridge or
¥mbankment, appropriate safety zone (not less than 200
meters) should be worked out on case to case basis, taking
into account the structural parameters, location aspects and
flow rate, and no mining should be carried out in the safety
zone so worked out.

ining activities shall not be done for mine lease where
4nining can cause danger to site of flood protection works,
places of cultural, religious, historical, and archeological
importance.

Enhancement
Road Safety

#ehicles used for transportation of sand are to be permitted
T’ﬁnnly with of fitness and PUC Certificates,

t]unction at takeoff point of approach road with main road be
roperly developed with proper width and geometry required
for safe movement of traffic by concession holder at his own
Cost.

{Project Proponent shall ensure that the road may not be
THamaged due to transportation of the mineral; and transport
of minerals will be as per IRC Guideliness with respect to
complying with traffic congestion and density.

o stacking allowed on road side along National Highways.

Closure
Reclamation

Mined Out Area

and

of

he Project Proponent shall undertake phased restoration,
eclamation and rehabilitation of land affected by mining and
ompletes this work before abandonment of mine.

estoration, reclamation and rehabilitation in cluster should
e done systematically and jointly by each EC holder in that
luster.

ite specific plan with eco-restoration should be in place and
mplemented.

Health and Safety

Health and safety of workers should be taken care of.
! .

ransport of mineral will not be done through villages /
.whabitations

'he Project Proponent shall make arrangement for drinking
dvater, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers.

roject Proponent shall implement the Disaster Management
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2lan if the mine lease area is located in Seismic Zone-IV.
roject Proponent shall appoint a Committee to have a check
ver any disaster to warn workers well before for the safety
f the workers. Emergency helpline number will be displayed
t all levels.

the workers engaged in the Project and records maintained;
hlso, Occupational health checkups for workers having some
hilments like BP, diabetes, habitual smokers, etc. shall be
undertaken once in  six months and necessary
remedial/preventive measures taken accordingly.

ensuring good occupational environment for mine workers
would also be adopted.

{Project Proponent shall appoint an Occupational Health
{Bpecialist for Regular and Periodical medical examination of

Recommendations of National Institute for Labour for

Monitoring  the fhe Project Proponent shall report monitoring data on
{Impact of Mining Feplenishment, traffic management, levels of production,

River Bank erosion and Mining maintenance of Road etc.,

Mineral

Wse of alternate material such as M-sand in place of natural

Conservation @iver sand shall be encouraged in order to reduce stress on

natural eco-system

C. General Conditions:

iif.

“Consent for Establishment” & “Consent for Operation” shall be obtained
from Andhra Pradesh Pollution Control Board under Air and Water Act to
carry out mining. :

No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A.P. No further expansion or
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MoEF&CC, Gol, New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring reports shall be uploaded in the
website of the project periodically. It shall simultaneously be submitted in
hard and soft copies to the SETAA, A.P., District Collector and Ministry’s

Regional office, Vijayawada on 1% June and 1*'December of each calendar
year.

Officials from the Regional Office of MoEF&CC, Vijayawada / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra Pradesh
Pollution Control Board who would be monitoring the implementation of
environmental safeguards should be given full co-operation, facilities and
documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional
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Office to MOEF&CC, Vijayawada.

Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed in consultation with concerned
Regulatory Authority.

The funds earmarked for environmental protection measures (Capital cost
Rs.2.35 Lakhs and Recurring cost Rs.2.10 Lakhs/annum) should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office
located atVijayawada.

At least 2% of the total project cost shall be allocated for Corporate
Environment Responsibility (CER) and item-wise details along with time
bound action plan shall be prepared in accordance to the MoEF&CC’s office
Memorandum No.F.No.22-65/2017~ [A.1ll, dated.01.05.2018 and submit to
the SETIAA, A.P and Ministry’s Regional Office, Vijayawada.

The project proponent shall submit the copies of the environmental
clearance to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the same for 30 days from the date ofreceipt.

The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control
Board and SEIAA,A.P.

The SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment

protection.

The proponent shall obtain all other mandatory clearances fromrespective
departments.

Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act,2010.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act,1986.

The SETAA may revoke or suspend the order, if implementation of any of
the above conditions is not satisfactory. The SEIAA reserves the right to
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alter/modify the above conditions or stipulate any further condition in the
interest of environmentprotection.

The ahove conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their subsequent
amendments and Rules.

Special Secretary To Govt

MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, A.P. _ SEIAA, AP. SEIAA, A.P.

The Assistant Director of Mines & Geology,
O/o District Mines & Geology Officer,
FEast Godavari District, A.P.

Copy to:

1.

~ U W

The Chairman, SEAC, A.P. for kindinformation.

. The Member Secretary, APPCB for kindinformation,

. The EE, RO: Kakinada, APPCB forinformation.

. The Regional Officer, MoEF&CC, GOI Vijayawada for kindinformation.

. The Secretary, MoEF&CC, GOI New Delhi for kindinformation.

. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.

_The District Collector, East Godavari District, Andhra Pradesh for kind

information.

Digitally signed By:
Designation: Mem

Date and Time: 3/15{2024 12:11:11 AM
i
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Government of india
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh)

The Rep
JP POWER VENTURES LTD
Jn Road, Rajahmundry East Godavari Dist -533103

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to,the SEIAA vide proposal number
SIA/AP/MIN/247662/2021 dated 27-:Dec’2021:The particulars of the environmental
clearance granted to the projeci.are as below...

EC22B001AP186311

1. EC ldentification No. :
2.  File No. ' MIN EG 112 2021 3832
3. Project Type 1 W,
4. Cateqgory R )
5. Project/Activity including minerals
Schedule No. - gL
6. Name of Project : adiyapulanka/2021-14 Sand
7. Name of Company/Organization OWER VENTURES LTD
8. Location of Project T ndhra Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
ho 2 onwards.

{e-signed)
DR. P.V.CHALAPATHI RAO
Member Secretary

Date: 17/03/2022
SEIAA - (Andhra Pradesh)

Nofte: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of Environment. Forests & Climate Change,
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

OrderNo.SETAA/AP/EG/MIN/12/2021/3832/176.121&173.87

Sub: SEIAAAP. - 441 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka 2021-14 Sand Reach in Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District, Andhra Pradesh -—Envnronmental
Clearance-Issued- Reg. A

I. This has reference to your application submitted through online on 27.12.2021
(SIA/AP/MIN/247662/2021), seeking Environmental Clearance for the proposed 4.41
Ha. Sand Mine in favour of M/s Jai Prakash Power Ventures Limited over the
Godavari River at Vemagm—Kadlyapulanka Village, Kadiyam Mandal, East
Godavari District, Andhra Pradesh. t was. reported that the nearest human
habitation viz. Kadlyapulanka (V).is ex15t1ng at'a distance of about 1.88 km from the
mine lease area and the prOJect requires 6.0 KLD of water. It was noted that the capital
investment of the project is Rs 4 0 Lakhs and capacrcy of the project is as follows:

Mmmg of Sand 44, 100 m3/amlum in 4.41 Ha.

II. The location of the sand mine as per the mining plan is as follows:

SLNo | :-Nc'_')rth'];atitude " | East Longitude

1. 16°53'06.92"N 81°47'14.44"E
2. 16°53'03.09"N 81°47'16.27"E
3. 16°53'07.14"N 81°47'26.23"E
4 16°53'11.33"N 81°4724.83"E

IlI. The proposal comes under category ‘B2’. The proposed project falls under Item
No.1(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100
Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EI1A Notification, 2006
and its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined
the application, in its meetings held on 22.01.2022. M/s. Jai Prakash Power Ventures
Limited, East Godavari District, in Andhra Pradesh has requested for the Environmental
Clearance to operate through semi-mechanized method for sand mining as the modified
Mining Plan was approved as "The thickness of sand is above 3 meters in the Sand Reaches
as reported by the Asst. Director of Mines & Geology. The reach shall be proposed to be
operated through Semi mechanized mode". The Committee noted that MoEF&CC, Gol, New
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i.

Delhi issued Notification vide S.0.No.141 dt:15.01.2016. For sand mining the District

Survey Report is to be prepared as per the prescribed procedure for sand mining or river bed
mining and mining of other minor minerals is given in Appendix- X of as per the
S.0.No.141 dt:15.01.2016. The MoEF&CC, Gol, New Delhi issued guidelines in 2016 for
sand mining " Sustainable Sand Mining Management Guidelines, 2016" and stated that for
Identification and preparation of Mining Sites- (i) Mining should be done only in area /
stretch identified in the District Level Survey Report suitable for mining and so certified by
the Sub Divisional Level Committee after site visit. (ii)Mining should begin only after pucca
pillar marking the boundary of lease area is erected at the cost of the lease holder after
certification by the mining official and its geo coordinates are made available to the District
Level Committee. The Honb'le NGT, Southern Zone, Chennai in the matter of O,A.No.47 of
2016(SZ) & 177 of 2016(8Z), Order dated:14.12.2020 issued directions. The State of Andhra
Pradesh must scrupulously follow the directions issued by the Principal Bench recently in
ANUMOLU GANDHI V5. STATE OF A.P (0.4.935/2018 dated 24.8.2020) and also the
guidelines provided by the MoEF&CC in Sustainable Sand Mining Management Guidelines,
2016 Enforcement and Monitoring Guidelines for Sand Mining issued in January, 2020
while undertaking such process. Now, M/s. Jai Prakash Power Ventures Limited, East
Godavari District in Andhra Pradesh has furnished the District Survey Report prepared by
the Andhra Pradesh Space Application Centre (APSAC), Modified Mining Plan with other
documents and requested for the Environmental Clearance to operate through semi-
mechanized method for sand mining. The representative of the project proponent of M/s, Jai
Prakash Power Ventures Limited, East Godavari District and their RQP, Sri. P Vijay
Kumar have attended the meeting and submitted the District Survey Report and Modified
Mining Plan.

Category : B2 The project proposal is for mining Ordinary Sand Mine in an area of 4.41 Ha

with a proposed production quantity of Ordinary Sand Mine - 44,100 m’/annum with a
condition that the total production during a scheme should be limited to the approved
quantity as per Mining scheme/ plan. The proposed project falls under Item No. 1(a) of the
schedule of the EIA Notification 2006 and its amendments thereof Mining of minerals (<100
ha of mining lease area in respect of non-coal mine lease). The representative of the project
proponent of M/s. Jai Prakash Power Ventures Limited, East Godavari District their
RQP, Sri. P. Vijay kumarhave attended the meeting, The Committee noted that as per the
cluster letter issued by the. Deputy Director of Mines & Geology, Rajamahendravaram,
vide Letter dated: 21.12.2021 there are no existing sand reaches within the radius of 500 mtrs
area. The Proposed sand reach is a standalone sand Reach. The project falls under B2
category as per the MoEF&CC Notification No. S.0.2269(E),dated 1st July, 2016. The
Committee after examining the project proposals, presentations, MoEF&CC’ Notifications &
OMs and detailed deliberations, recommended for issue of Environmental Clearance.
The proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Vemagiri-
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.

The committee recommended the EC for the above sand reaches without prejudice to the
directions issued by the Honb'le NGT, Southern Zone, Chennai in O.A.No. 187 of 2021
(SZ).duly stipulating the following conditions:

There shall be no change in the production quantities approved in this Environment
Clearance orders,
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i, All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect of
sand mining shall be followed.

iii. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) & 177 of2016 (SZ), Order dated :14.12.2020 shall be
scrupulously followed.

iv. The boundary pillars shall be erected with geo co-ordinates marked on them.

v. No sand mining shall be done during the rainy season.

vi. Theramp ( i.e., approach road) shall be removed after sand mining is completed.

vii. The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

The committee in the appraisal report clearly stated that they have approved the approved

Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent. The State Level

Environment Impact Assessment Authority (SEIAA), in its meeting held on 19.02.2022

examined the proposal and the recommendations of SEAC and decided to accept SEAC

recommendations aforesaid for strict compliance by the proponent and to issue EC with further
conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life

Act,1972; CRZ Notification, 2011; The Eco sensitive areas as notified under EP Act,1986;

Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings

and disturb their activities. The SEIAA, A.P hereby accords Environmental Clearance for

Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. I

under the provisions of the EIA Notification 2006 and its subsequent amendments issued under

Environment (Protection) Act, 1986 subject to nnplementatmn of the following cluster, specific

and general conditions: : i S

A. Specific Conditions:

i. The proposal shall not attract the followmg Acts & Rules:
a. Forest Act 1980, S
b. Wild life (Protectlon) Act, 19’72
¢, CRZ Notification, 2011; P
d. The Eco sensitive arcas.as notlﬁed under Envu’onment {(Protection) Act,1986,
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from the top
Semi-Mechanized mining method and no underwater mining is undertaken.

jii. The proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Vemagiri-
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.

iv. There shall be no change in the production quantities approved in this Environment
Clearance orders.

v. All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.

vi. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
0O.ANo. 47 of 2016 (SZ) & 177 of2016 (8Z), Order dated: 14.12.2020 shall be
scrupulously followed.

vii. The boundary pillars shall be erected with geo co-ordinates marked on them.
viii. No sand mining shall be done during the rainy season.
ix. The ramp (i.c., approach road) shall be removed after sand mining is completed.
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e

The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

This EC is valid for a period of I year only.

The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MOEF O.M .No.J-13012/12/2013-1A-1I(I) dated 24.12.2013 and in
AP. WALTA Rules, 2004. The mining plan shall get modified to this extent.

It shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width of
the stream bed from the bank, whichever is more.

Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure,

Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose.

Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3m.. Regulatory ‘Authority prior concurrence shall be
taken for this activity.

Sand mining shall not be carried out below the ground water table under any
circumstances. Regulatory Authority prior concurrence shall be taken for this activity.
To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

Permission from the Competent Authorlty shall be obtained for draw? of ground water,
if any, required for the project.

The vehicles transporting sand shall not be overloaded. The trucks shall be covered with
Tarpaulin.

Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc., Regulatory Authority instructions be taken if there are any
better alternatives.

Transportation of sand from mine lease area shall be done during daytime only.

The proponent shall obtain necessary permission from the River Water Conservator,
The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation existing nearby due to mining operations.

A separate Environment Management cell with suitable qualified persons shall be setup
to implement various environmental protection measures.

Plantation shall be undertaken on either sides of the approach katcha path (through
which the vehicles ply) between the bund of the river and the main road by the
proponent at his cost.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol onl6.11.2009.

Hydro geological studies in the mine lease area are to be carried out bythe Ground
Water Department.

Regular monitoring of Ground Water levels shall be carried out in and around the mine
lease area to assess the quality of the groundwater.
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iv.

B. General Conditions:

“Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on mining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as

applicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website of the project periodically. It
shall simultaneously be submitted in hard and soft copies to the SEIAA, A.P., District
Collector and Ministry’s Regional office, Chennai on 1st June and 1¥December of each

calendar year.

Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation-of environmental safeguards should be given full
co-operation, facilities and* documents/data by the project proponents during their
inspection. A complete sel- of all-the documents shall be submitted to the CCF, Regional
Office to MOEF&CC, Vljayawada ' :

Occupational health sm‘veﬂlance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if needed
in consultation with concerned Regulatory Authority. -

The funds earmarked for environmental protection measures (Capital cost Rs.2.77 Lakhs
and Recurring cost Rs.1.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Vijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
TAII, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

The project proponent shall submit the copies of the environmental clearance to the Heads
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAA,A.P.
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X The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environument protection,

Xi. The proponent shall obtain all other mandatory clearances from respective departments.

Xili Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act,2010.

xiil. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act,1986.

xiv. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act,
1991 along with their amendments and rules

MEMBERSECRETARY, MEMBER, CHAIRMAN,
SEIAALA.P. SEIAALA.P. SEIAALA.P.

To '

M/s Jai Prakash Power Ventures Limited,

Sri M, Sudhakar, District In-charge,

JN Road, Rajamahendravaram,

East Godavari District-533103.

Ph.No: 9944556456 {_

Copy to:

The Chairman, SEAC, A.P. for kind information.

The Member Secretary, APPCB for kind information.

The EE, RO: Kakinada, APPCB for information.

The Regional Officer, MoEF&CC, Gol Vijayawada for kind information.

The Secretary, MoEF&CC, Gol New Delhi for kind information.

Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

R A

Slgnatur ot Verified

Digitally sagne
PV, CHALAPA'I"!—I
Member Secreta
— . Data; 3/1 7/2022 :10:00 PM
EC |dentification No. - EC22B001AP186311  File No. - AP MIN EG 12 2021 3832 Date of Issue EC - 17/03/2022 Page 7 of 7
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Government of India '
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Andhra Pradesh) \

The Rep
JP POWER VENTURES LTD
Jn Road, Rajahmundry East Godavari Dist -533103

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submifted to.the SEIAA vide proposal number
SIA/AP/MIN/242020/2021 dated 02"9‘9@":2@2’1}}?}1 rticulars of the environmental
clearance granted to the project-are as below. %

EC Identification No. | A
File No. : G MIN 14 2021 3684
Project Type 7
Category

Project/Activity including
Schedule No.

Name of Project “ff;

ol ol

o

vapulanka/2021-15 sand

7. Name of Company/Organizatioh™dP-POWER VENTURES LTD

it “Andhrs Pradesh

ironmental Single<-Window Hub)

PARIVESH

{ Pro-Active and Responsive Facilitation by Interactive,

8. Location of Project
% 8. TOR Date N/A
5
v ,
% The project details along with terms and conditions are appended herewith from page
= no 2 onwards.
0
e
=
3 . {e-signed)
i% PR. P.V.CHALAPATHI RAO
W | Date: 24/112/2021 Member Secretary

SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC idenitification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

du

This is a computer generated cover page.

el
e
i
%
L%
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Change.,
Government of India
D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

OrderNo.SEIAA/AP/EG/MIN/11/2021/3684/171.33&168.27

Sub: SEIAA,AP~ 375 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka/2021-15 Sand Reach at Vemagiri-Kadiyapulanka Village,
Kadiyamm Mandal, FEast Godavari District, Andhra Pradesh. -
EnvironmentalClearance—Issued- Reg.

I. This has reference to your application submitted through online on 02.12.2021
(SIA/AP/MIN/242020/2621), seeking Environmental Clearance for the proposed 3.75
Ha. Sand Mine in favour of M/s Jai Prakash Power Ventures Limitedover the
Godavari River at Vemagiri-Kadiyapulanka/2021-15 Sand Reach at Vemagiri-
Kadiyapulanka Village, Kadiyam Mandal, East Godavari District, Andhra
Pradesh. It was reported that the nearest human habitation viz., Kadiyapulanka (V) is
existing at a distance of about 1.88 Kms from the mine lease area and the project
requires 6.0 KLD of water. It was noted that the capital investment of the project is
Rs.4.0 Lakhs and capacity of the project is asfollows:

Mining of Sand - 37,500 m3/annum in 3.73 Ha.
II. The location of the sand mine as per the mining plan is asfollows:

SL.No North Latitude - East Longitude
1. 16°52'45.63"N . 81°4724.38"E
2. 16°52'41.85"N 81°4725.77"E
3. 16°52'43.64"N 81°47'35.64"E
4 16°52'47.46"N 81°47'34.44"E

ITT. The proposal comes under category ‘B2’. The proposed project falls under Item
No.1(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100
Ha of mining lease area in respect ofhon-coal minelease).

The proposal has been examined and processed in accordance with FIA Notification, 2006 and
its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meetings held on 06.12.2021 & 07.12.2021. M/s. Jai Prakash Power
Ventures Limited, East Godavari Distriet, in Andhra Pradesh has requested for the
Environmental Clearance to operate through semi-mechanized method for sand mining as the
modified Mining Plan was approved as "The thickness of sand is above 3 meters in the Sand
Reaches as reported by the Asst. Director of Mines & Geology. The reach shall be proposed to
be operated through Semi mechanized mode".
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The Committee noted that MoEF&CC, Gol, New Delhi 1ssued Notification vide S.0.No.141
dt:15.01.2016.

For sand mining the District Survey Report is to be prepared as per the prescribed procedure
for sand mining or river bed mining and mining of other minor minerals is given in Appendix- X
of as per the S.0.No.141 dt:15.01.2016.

The MoEF&CC, Gol, New Delhi issued guidelines in 2016 for sand mining " Sustainable Sand

Mining Management Guidelines, 2016" and stated that for Identification and preparation of
Mining Sites- (i) Mining should be done only in area / stretch identified in the Disirict Level
Survey Report suitable for mining and so certified by the Sub Divisional Level Committee after
site visit. (ii}Mining should begin only after pucca pillar marking the boundary of lease area is
erected at the cost of the lease holder afier certification by the mining official and its geo
coordinates are made available to the District Level Committee.

The Honb'le NGT, Southern Zone, Chennai in the matter of O.A.N0.47 of 2016(SZ) & 177 of
2016(SZ), Order dated:14.12.2020 issued directions

The State of Andhra Pradesh must scrupulously follow the directions issued by the Principal
Bench recently in ANUMOLU GANDHI VS. STATE OF A.P (0.4.935/2018 dated 24.8.2020)
and also the guidelines provided by rhe MOEF&CC in Susz‘amable Sand Mmmg Management
January, 2020 while undertaking Such process

The issue of EC to the Sand Reaches in A.P., was
06.12.2021& 07.12.2021 '

Now, the project proponent M/s i ":Ial Pi akash ‘Power Ventures Limited, East Godavari
District has applied afresh for EC apphcatlon through online on  24"™November 2021 & 1,2
December 2021 -

Now, the M/s. Jai Prakash Power Véntures Limited, East Godavari District in Andhra
Pradesh has furnished the District Survey Report prepared by the Andhra Pradesh Space
Application Centre (APSAC), Modified Mining Plan with other documents and requested for the
Environmental Clearance to them to operate through semi-mechanized method for sand mining.

'quiss’ed in the SEAC, A.P., meeting held on

The representative of the project propbnéilt of M/s. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vijay Kumar have attended the meeting
and submitted the District Survey Report, Modified Mining Plan.

The project proposal is for mining Ordinary Sand Mine 111 an area of 3.75Ha with a proposed
production quantity of Ordinary Sand Mine - 37.500 m*/annum with a condition that the total
production during a scheme should be limited to the approved quantity as per Mining scheme/
plan. The proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006
thereof Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The
representative of the project proponent of M/s. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vijay Kumar have attended the meeting.

The Committee noted that as per cluster letter issued by the Asst, Director of Mines & Geology,
Rajamahendravaram, vide Letter dated: 01.12.2021 there are no existing sand reaches within
the radius of 500 mtrs area. The Proposed sand reach is a standalone sand reach. The project falls
under B2 category as per the MoEF&CC Notification No. S.0.2269(E),dated 1st July, 2016. The
Committee after examining the project proposals, presentations, MoEF&CC’ Notifications &
OMs and detailed deliberations, recommended for issue of Environmental Clearance. The
proponent velunteered to allocate funds at least 10% of the project cost for providing amenities
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to the local school / PHCs and development of village roads in the Vemagiri —-Kadiyapulank:;l

Village as a part of Corporate Social Responsibility (CSR) activity.
The committee recommended the EC for the above sand reaches without prejudice to the
directions issued by the Honb'le NGT, Southern Zone, Chennai in O.A.No. 187 of 2021 (SZ).

Further, the Committee recommended for issue of Environmental Clearances for Semi-
Mechanized Mining Method to the above new Sand Reach, duly stipulating the following
conditions:

i. There shall be no change in the production quantities approved in this Environment
Clearance orders.

ii. All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.

iii. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated :14.12.2020 shall be
scrupulously followed.

iv. The boundary pillars shall be erected with geo co-ordinates marked on them.

v. No sand mining shall be done during the rainy season.

vi. The ramp( i.e., approach road) shall be removed after sand mining is completed,

vii. The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent.The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on
20.12.2021examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC with
further conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life
act,1972; CRZ notification, 2011; The eco sensitive areas as notified under EP act,1986,
Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings
and disturb their activities. The SEIAA, A.P hereby accords Environmental Clearance for
Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. [
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following cluster, specific
and generalconditions:

A. Specific Conditions:

i.  The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c. CRZ Notification, 2011,
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from the top
Semi-Mechanized mining method and no underwater mining is undertaken.
iii. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Vemagiri -Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR)
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iv.

V1.

vil.
viil.
iX.

xi.

Xil.

X111,

Xiv.

XV,

xvi.

XVvil.

X Viil.

XiX.

XX1.
xxdl.
xXxiit.
xXxiv.
XXV.

XX VL.

xxvii,

activity.

There shall be no change in the production quantities approved in this Environment
Clearance orders.

All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.

The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
0.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated :14.12.2020 shall be
serupulously followed.

The boundary pillars shall be erected with geo co-ordinates marked on them.

No sand mining shall be done during the rainy season.

The ramp( i.e., approach road) shall be removed after sand mining is completed.

The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

This EC is valid for a period of 1 yearonly.

The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MOEF O.M .No.J-13012/12/2013-1A-II(I) dated 24.12.2013 and in
A.P. WALTA Rules, 2004, The mining plan shall get modified to this extent.

It shall be ensured that sand 1n1nlng does not in any way disturb theflow pattern of the
riverwater.

Sand quarrying shall not be. carried out in streams within 15 meters or 1/50f the width of
the stream bed from the bank; whichever ismore.

Sand mining shall not be- camed out within 500m of any existing structure such as
bridges, dams, weirs, ground water - extraction ‘structure(s) either forirrigation or
drinking water purposes, or any other cross drainagestructure.

Sand mining operations shall not affect the existing sources for irrigationor drinking
water or industrialpurpose.

Vehicles carrying sand shaﬂ not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms. - <, -

The depth of the sand- mlmng shall not exceed lm The thickness of the sandin the
mining area shall be more than 3m Regulatmy Authority prior concurrence shall be
taken for thisactivity.

Sand mining shall not be carried out below the ground water table underany
circumstances. Regulatory Authority prior concurrence shall be taken for this activity.

To assess the sand thickness, the Mines & Geology Department shall mapout the area
establishing the width and depth / thickness of thesand.

Permission from the Competent Authority shall be obtained for drawlof ground water, if
any, required for theproject.

The vehicles transporting sand shall not be overloaded. The trucks shallbe covered
withTarpaulin.

Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc., Regulatory Authority instructions be takenif there are any
betteralternatives.

Transportation of sand from mine lease area shall be done during daytime only.

The proponent shall obtain necessary permission from the RiverWater Conservator.

The proponent shall take necessary measures to ensure that there shall notany adverse
impacts on human habitation existing nearby due to miningoperations.

A separate Environment Management cell with suitable qualifiedpersons shall be setup
to implement various environmental protectionmeasures.
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XX viil,

XXix.

XXX,

XXXi.

which the vehicles ply) between the bund of the river and the main road by the
proponent at hiscost.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on16.11.2009.

Hydro geological studies in the mine lease area are to be carried out bythe Ground
WaterDepartment.

Regular monitoring of Ground Water levels shall be carried out in andaround the mine
lease area to assess the quality of the groundwater.

B. GeneralConditions:

i

Viil.

“Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry onmining.

No change in mining technology and scope of working should be made without prior
approval of the SETAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,

asapplicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website of the project periodically. It
shall simultaneously be submitted in hard and soft copies to the SEIAA, A.P., District
Collector and Ministry’s Regional ofﬁce, Chennai on 1st June and ISlDecember of each
calendar year.

Officials from the Reg10na1 Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given full
co-operation, facilities and -documents/data by the project proponents during their
inspection. A complete set of all the documents ‘shall be submitted to the CCF, Regional
Office to MOEF&CC, Vijayawada, '

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed in consultation with concerned RegulatoryAuthority.

The funds earmarked for environmental protection measures (Capital cost Rs.2.77 Lakhs
and Recurring cost Rs.1.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located atVijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
TAIT1, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,
Vijayawada.

The project proponent shall submit the copies of the environmental clearance to the Heads
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of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date ofreceipt.

ix. The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SETAA,A.P.

x. The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

Xi, The proponent shall obtain all other mandatory clearances fromrespective departments.

xii. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act,2010.

xiil. Concealing the factual data o:_r___fai,.lure" to cé_frgpl__y with any of the conditions mentioned
above may result in withdrawal of thisrélea:ran__:c_e'_ahd attract action under the provisions of
Environment (Protection) Act,1986. - - :

end tlie,order,’;jf 'i___mplementation of any of the above
SEIAA reserves the right to alter/modify the above
adition in the interest of environmentprotection.

xiv. The SEIAA may revoke -or sus
conditions is not satisfactory. -
conditions or stipulate any furthe

xv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act,
1991 along with their amendments and rules. '

MEMBERSECRETARY, MEMBER, CHATRMAN,
SEIAA,A.P. SEIAA,A.P. SEIAA,A.P.

To
M/s Jaiprakash Power Ventures Limited,

IN Road, Rajamahendravaram,
East Godavari District-533103, Andhra Pradesh.
Ph.No: 9944556456.

Copy to:
1. The Chairman, SEAC, A.P. for kindinformation.
2. The Member Secretary, APPCB for kindinformation.
3. The EE, RO: Kakinada, APPCB forinformation.
4. The Regional Officer, MOEF&CC, GOI Vijayawada for kindinformation.
5. The Secretary, MoEF&CC, GOI New Delhi for kindinformation.
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6. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.
7. The District Collector, East Godavari District, Andhra Pradesh for kindinformation.

P.V.CHALAPATH

41

AQ

Signature-Not, Verified
Digitaily signéﬁyb_;jﬁl

Member Secreta

Date: 12/24/202+%12:42:49 PM
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Government of India
- Ministry of Environment, Forest and Climate Change
- (Issued by the State Environment Impact Assessment
: Authority(SEIAA), Andhra Pradesh)

The Rep
JP POWER VENTURES LTD
Jn Road, Rajahmundry East Godavani Dist -533103

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/AP/MIN/242029/2021 dated 02-Det 2021 he particulars of the environmental
clearance granted to the project.:

EC identification No.
File No.

Project Type
Category

Project/Activity inclu
Schedule No. £

Name of Project

kN =

o

Name of Company/Organization ;E]R VENTURES LTD
B, o e b

Location of Project w1 JAndAra Pradesh

9. TOR Date N/A

&N

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

{e-signed)
GR. P.V.CHALAPATHI RAO

Date: 24/12/2021 Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please guote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh
Ministry of Environment, Forests & Climate Change,
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

OrderNo.SETIAA/AP/EG/MIN/11/2021/3686/171.35&168.29

Sub: SEIAAAP—- 4.69 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka/2021-16 Sand Reach at Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal, FEast Godavari District, Andhra Pradesh. -
EnvironmentalClearance—Issued- Reg.

I. This has reference to your application submitted through online on 02.12.2021
(SIA/AP/MIN/242029/2021), seeking Environmental Clearance for the proposed 4.69
Ha. Sand Mine in favour:of M/s Jai Prakash Power Ventures Limitedover the
Godavari River at Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East
Godavari District, Andhra Pradesh. It was reported that the nearest human
habitation viz., Kadiyapulanka (V) is existing at a distance of about 2.24 Kms from the
mine lease area and the project requires 6.0 KLD of water. It was noted that the capital
investment of the project is Rs.4.0 Lakhs and capacity of the project is asfollows:

Mining of Sand — 46;900 m3/annum in 4.69 Ha.

II. The location of the sand mine as per the mining plan is asfollows:

S1.No - North Latitude East Longitude
1. 16°52'15.20"N 81°47'36.56"E
2. 16°52'10.48"N 81°47'39.56"E
3. 16°52'14.13"N 81°47'47.69"E
4, 16°52'19.10"N 81°47'44.25"E

III. The proposal comes under category ‘B2°. The proposed project falls under Item
No.1(a) of the schedule of the EIA Notification 2006-(1) Mining of Minerals (<100
Ha of mining lease area in respect ofnon-coal minelease).

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof: The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meetings held on 06.12.2021 & 07.12.2021. M/s. Jai Prakash Power
Ventures Limited, East Godavari District, in Andhra Pradesh has requested for the
Environmental Clearance to operate through semi-mechanized method for sand mining as the
modified Mining Plan was approved as "The thickness of sand is above 3 meters in the Sand
Reaches as reported by the Asst. Director of Mines & Geology. The reach shall be proposed to
be operated through Semi mechanized mode".
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The Committee noted that MoEF&CC, Gol, New Delhi issued Notification vide S.0.No.141
dt:15.01.2016.

For sand mining the District Survey Report is to be prepared as per the prescribed procedure
for sand mining or river bed mining and mining of other minor minerals is given in Appendix- X
of as per the S.0.No.141 dt:15.01.2016.

The MoEF&CC, Gol, New Delhi issued guidelines in 2016 for sand mining " Sustainable Sand
Mining Management Guidelines, 2016" and stated that for Identification and preparation of
Mining Sites- (i) Mining should be done only in area / stretch identified in the District Level
Survey Report suitable for mining and so certified by the Sub Divisional Level Committee after
site visit. (ii)Mining should begin only after pucca pillar marking the boundary of lease area is
erected at the cost of the lease holder after certification by the mining official and its geo
coordinates are made available to the District Level Committee.

The Honb'le NGT, Southern Zone, Chennai in the matter of O.A.No.47 of 2016(8Z) & 177 of
2016(SZ), Order dated:14.12.2020 issued directions

The State of Andhra Pradesh must scrupulously follow the directions issued by the Principal
Bench recently in ANUMOLU GANDHI VS. STATE OF A.P (0.4.935/2018 dated 24.8.2020)
and also the guidelines provided by the MOEF &CC’ in Susramable Sand Mmmg Management
January, 2020 while undertaking such pmcé&& ....

The issue of BEC to the Sand Reaches inAP., was. dlscﬁss:ed in the SEAC, A.P., meeting held on

06.12.2021& 07.12.2021

Now, the project proponent M/ 2 i Pi'a"kash'" ywer . Ventures Limited, East Godavari
District has applied afresh for EC apphcatlon through onlme on 24™November 2021 & 1,2™
December 2021 ;

Now, the M/s. Jai Prakash Power Ventures Lirrlited, East Godavari District in Andhra
Pradesh has furnished the District Survey Report prepared by the Andhra Pradesh Space
Application Centre (APSAC), Modified Mining Plan with other documents and requested for the
Environmental Clearance to them to operate through semi-mechanized method for sand mining.

The representative of the project proponent of M/s. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vijay Kumar have attended the meeting
and submitted the District Survey Report, Modified Mining Plan.

The project proposal is for mining Ordinary Sand Mine in an area of 4.6% Ha with a proposed
production quantity of Ordinary Sand Mine - 46,900 m’/annum with a condition that the total
production during a scheme should be limited to the approved guantity as per Mining scheme/
plan. The proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006
thereof Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The
representative of the project proponent of M/s, Jai Prakash Power Ventures Limited, East
Godavari Distriet Sri Sudhakar and their RQP, Sri. P. Vijay Kumar have atfended the meeting.
The Committee noted that as per cluster letter issued by the Asst. Director of Mines & Geology,
Rajamahendravaram, vide Letter dated: 01.12.2021 there are no existing sand reaches within
the radius of 500 mtrs area. The project falls under B2 category as per the MoEF&CC
Notification No. 8.0.2269(E),dated 1st July, 2016. The Committee after examining the project
proposals, presentations, MoEF&CC’ Notifications & OMs and detailed deliberations,
recommended for issue of Environmental Clearance, Subject to submission of corrected
LOI as 2021-16 Sand Reach,
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o

The proponent volunteered to allocate funds at least 10% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Vemagiri-
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.

The committee recommended the EC for the above sand reaches without prejudice to the
directions issued by the Honb'le NGT, Southern Zone, Chennai in O.A.No. 187 of 2021 (SZ).
Further, the Committee recommended for issue of Environmentai Clearances for Semi-
Mechanized Mining Method to the above new Sand Reach, duly stipulating the following
conditions:

i. There shall be no change in the production quantities approved in this Environment
Clearance orders.

ii. All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.

iii. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
0.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated :14.12.2020 shall be
scrupulously followed.

iv. The boundary pillars shall be erected with geo co-ordinates marked on them.

v. No sand mining shall be done during the rainy season.

vi. The ramp( i.e., approach road) shall be removed after sand mining is completed

vii. The standard env1r0nmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent.The State Level
Environment Impact Assessment Authority (SEIAA), in ifs meeting held on
20.12.2021examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC with
further conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life
act,1972; CRZ notification, 2011; The eco sensitive areas as notified under EP act,1986;
Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings
and disturb their activities. The SEIAA, AP hereby accords Environmental Clearance for
Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. 1
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following cluster, specific
and generalconditions:

A. Specific Conditions:

1. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c¢. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from the top
Semi-Mechanized mining method and no underwater mining is undertaken.
iii. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Vemagiri-Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR)
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iv.

vil.
viii.
iX.

X1,

xii.

x1ii.

xiv.

Xv.

Xvi.

xXvii.

XVIiL

Xix.
XX,
Xxi.
XXi1.
XXiti.
XXiv.
XXV.
XXVi.

XXVii,

activity.

There shall be no change in the production quantities approved in this Environment
Clearance orders.

All the conditions and guidelines issued by MoEF&CC, Govt of India (2016} in respect
of sand mining shall be followed.

The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
0.ANo. 47 of 2016 (SZ) & 177 0f2016 (SZ), Order dated:14.12.2020 shall be
scrupulously followed.

The boundary pillars shall be erected with geo co-ordinates marked on them.

No sand mining shall be done during the rainy season.

The ramp( i.e., approach road) shall be removed after sand mining is completed.

The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.

This EC is valid for a period of 1 yearonly.

The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MOEF O.M .No.J-13012/12/2013-1A-11(1) dated 24.12.2013 and in
A.P. WALTA Rules, 2004, The mining plan shall get modified to this extent.

It shall be ensured that sand mmmg does not in any way disturb theflow pattern of the
riverwater. R

Sand quarrying shall not be camed outin t_rearns within 15 meters or 1/50f the width of
the stream bed from the bank, whichevef ismore.

Sand mining shall not be ca'rried'ou'f' within 500m of any existing structure such as
bridges, dams, weirs, -ground water extraction structure(s) either forirrigation or
drinking water purposes, or any other cross drainagestructure.

Sand mining operations ‘shall not affect ‘the ex1stmg sources for irrigationor drinking
water or industrialpurpose. Yo

Vehicles carrying sand shall not ply over the ﬂood banks except at crossing points or
bridges or on a metal road The emissions from the vehicles shall be maintained within
the emission norms. : '

The depth of the sand mining _shall ot - exceed Am. The thickness of the sandin the
mining area shall be more than 3im Regulatory Authority prior concurrence shall be
taken for thisactivity. SR
Sand mining shall not be camed out below the ground water table underany
circumstances. Regulatory Authority prior concurrence shall be taken for this activity.
To assess the sand thickness, the Mines & Geology Department shall mapout the area
establishing the width and depth / thickness of thesand.

Permission from the Competent Authority shall be obtained for drawlof ground water, if
any, required for theproject.

The vehicles transporting sand shall not be overloaded. The trucks shallbe covered
withTarpaulin.

Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc., Regulatory Authority instructions be takenif there are any
betteralternatives.

Transportation of sand from mine lease area shall be done during daytime only.

The proponent shall obtain necessary permission from the RiverWater Conservator,

‘The proponent shall take necessary measures to ensure that there shall notany adverse
impacts on human habitation existing nearby due to miningoperations.

A separate Environment Management cell with suitable qualifiedpersons shall be setup
to implement various environmental protectionmeasures.
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Xxviii.

XXIX.

XXX,

XXX1,

Plantation shall be undertaken on either sides of the approach katchapath (through

which the vehicles ply) between the bund of the river and the main road by the

proponent at hiscost.

The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on16.11.2009.

Hydro geological studies in the mine lease area are to be carried out bythe Ground
WaterDepartment.

Regular monitoring of Ground Water levels shall be carried out in andaround the mine
lease area to assess the quality of the groundwater.

B. GeneralConditions:

i

“Consent for Establishment” & “Consent for Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry onmining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,

asapplicable.

The half-yearly compliance reports in respect of the terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website of the project periodically. It
shall simultaneously be submitted in hard and soft copies to the SEIAA, AP., District
Collector and Ministry’s Regional office, Chennai on 1st June and 1¥December of each

calendar year.

Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Alidhr_a Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given full
co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF, Regional
Office to MOEF&CC,Vijayawada. '

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and fake corrective
measures, if needed in consultation with concerned RegulatoryAuthority.

The funds earmarked for environmental protection measures (Capital cost Rs.2.77 Lakhs
and Recurring cost Rs.1.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located atVijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-65/2017-
TA.11L, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s Regional Office,

Vijayawada.

The project proponent shall submit the copies of the environmental clearance to the Heads
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of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date ofreceipt.

X. The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAA A.P.

X. The SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

xi. The proponent shall obtain all other mandatory clearances fromrespective departments.

Xil. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act,2010.

xiil. Concealing the factual data or failure to \‘co‘mply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986 o :

xiv. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA. reserves the right to alter/modify the above
conditions or stipulate any ﬁlrther condltlon in the 1nterest of environmentprotection.

xv. The above conditions -will be enforced'riﬂter-ialia;i- _'1,1nder the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act,
1991 along with their amendments and rules.

MEMBERSECRETARY, ' MEMBER, CHAIRMAN,
SETAA,A.P. ' SETAAA.P. SEIAALA.P.

To

M/s Jaiprakash Power Ventures Limited,

JN Road, Rajamahendravaram,

East Godavari District-533103, Andhra Pradesh.
Ph.No: 9944556456.

Copy to:
1. The Chairman, SEAC, A.P. for kindinformation.
2. The Member Secretary, APPCB for kindinformation.
3. The EE, RO: Kakinada, APPCB forinformation.
4. The Regional Officer, MOEF&CC, GOl Vijayawada for kindinformation.
5. The Secretary, MoEF&CC, GOl New Delhi for kindinformation,
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6. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.
7. The District Collector, East Godavari District, Andhra Pradesh for kindinformation.

Signature-Not,Verified
Digitally sighe -’3
P.V. CHALAPA'I‘H

Member Secreta

Date; 12/24/2024%2;52:57 PM
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REGDRYOST WITH,

Order No_ SEIAAAWEGMINALZ020022

Es;;_h EEIAA AP 1
1 Sand Réach M_:megirﬂlﬁnd;wﬁmmk@ ’H]lﬁgﬁw &adwam Mdnﬁimi I:%i
{“mtmm‘! Digiriet, ,&riﬂlam Pradesh, - Tﬁwwi‘ammml Clesranoe — Issuedw

31%]3%13?1 hﬂmmmn iz ‘%u‘;amr—ha
oftabout 498 km from the mine
ELD of water, It was poted that the- ﬁ.ag}ﬁal investment of the pmp;ci s
R 3.0 Lakhs and capacity of the project isas follows:

ngnnﬁmﬁwpulﬁ aka --\r:;liagn, I{ad:wm
Dhistriel. It wag 1f:pr;:1m:fl fheat the nepresi
yapulanks (V) is masu:ﬂg al a distance
enge gren and the profeet reqains 6.00°

1

Miniug of Sand 46,100 m3/ansiin 4.6 Ha.

The location of thesand mm% s por the mining plan is as follows:

BLNo mmm Latitude | East Longitude
9. m“qvlzﬂangﬂw b RIMTRIBAE
10 335 S BIMTI0.35E
i, 174734 A0
12, "gv @4 g

fﬁv‘ill‘ﬂﬁf&]h t*“lﬁlf] Hﬁ pfining ic&sf aren in rmpmt r}!’ .ﬁ.ﬂl’g-ﬁml ‘ming 2{:&;%’?

] examined and processed in accortlance with ElA Notification,
'e,{tis “iEwrwf “lim ‘Qtzssa Lm‘ lxpm"{ Appmmzzl Cmumm.,c"
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The mpl:::af::uiﬁtm:b of the project pr wponent District Sand Oificer, and thelr ROP
s T Vijay Kumar, ROPhave atlended the enling meting, The Commitiee
mmmmmdﬁ-d Tor igsne of Enviconmenta Cleatance for ong year by this proposed sand
mining project for the gnmiw: Jon guantities: Opdinary Sand 46,100 m3/aneum, duly
stipulating a condition thal the project pwpmmﬁ shall carryout-mining only one meter
depth sand fromy the lop manually -and no urmmwdh;r mining 5 wndertaken. The
proiedt proponent shall a lincate sufficient funds for imp lementation of TSR aetivilies

ay comimitted by the representetive alopg with the FMP. Under any clreumstances,

“uiider water sand mwining shall not be ecarded pan, The Suie Level Environment
Impact Assessment Authority (SELAAY, in bis moeeting held on 26102020 examined
the proposal and the recommendations of SEAC and decided 1o apcepl SEAC
recommendations pforespid for siriet compiianee by the proponent and to issue EC
witls further conditi bonis that the sand mining proposal (1) Shall pat attract the Forest g
1950, Wild life net, 1972; CRZ notification, 2011 The eco sensitive areas as nofified
ander EP apt 1986: Critically poliuted arvas as m:xﬁﬁ;r:ﬁ by CPCE and 3 Shall oot
harm live stock and haman beings and distarh their sctivities, The SEIAA, AT
hereby accords Envirommental Clesraned to the project os mentioned at Para No, 1
smdrr-fhr{: provizions of the BIA Notfieation 2006 and its subsequent amendments

issusd under Envitonment (Protection) Acl, 1986 mlﬁ;aci 1o implementation of the
_Eniﬁawmg cluster, specific and general condilons:

A, Specific Conditions:

1. The sand mining proposal shall not atiract the Forest act P20, Wild hie
(Profection) e, 1972; CRZ notification, 201 7; The eco seositive areas as
notified vnder EP act,1986; Critically poliuted aress as notified by CPCB and
also shall not harm live stocks and human beings and disturb thelr activities,

T1. The project proponent shall sareveul stinig only one meter depth sand from the

o top manually and po andetwater minig is nivlenaken,
T Th‘i: pmgati pm;}mwm shal Ha i’umiu aai‘imem ﬁm:ja Ts:rr 1;31 pl;meuﬁtnm ol

I, Uradea 'a;ﬁj, circwmslances und&a WALET *‘é‘aﬂ{! mining s m! o0 ’be mimui ot

W, This BC is valid for o period of T yesr only, :

VI The proponem shall carry mining by &&stgp.&i{m&i}‘ Tolowing conditions
stipufated for river sand mining in MOBF OM No, J-1301270 2020131 A-K])
dated 24, 12,2013 and in AP, WALTA Rules, 2004, The mining plan shall ged
modified to this extert..

VILN shall be ensured that sand mining does net in any vy disturh the fow
pattern of the river watcr. |

W1 Band quarrying shall nol be caried oul in stresms within 15 meters ot 15 of
“the widih of the stream bed from the bank, whichever is more

1. Sand mmm;:‘ strall mod be curried out within S08m of sy wﬁ%éursg sfyucinre such
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azz- mn;ﬁm;:q, dis, weirs, gmumri weiler extretion simcture(s) either :I?:'u nmg;umm

oF deiikin 'L"W“zhrr ﬁilt‘pﬁ“iﬁ O ATy ather ¢ cross deplinage stielire,

o piniig operations shali nol affect 1he sxlsting sources for feigation or
d;‘mhmg waler: ar mnﬁ@.imm] . g}mn::

}%IHI ‘mnﬁ! mkm:ﬂg hall =ﬂe€ hr: car mc:{% et Bodonw the ground water table inder any
Cltcumstances. R::wu]a‘mw Authority prioy concurrence shall be taken for (s
vy,

IV, Tir agsess the sand thickness, the Mines & Cienlopy ii}s,pa‘rtmam shall map oul
the sres mm%}mhmg the width and depth / thickness of the sand.
XV Permissinn from the Competent Authority shail he obiained for draw! of
- pround water, if any, required for the project.
XN The vehicles tians NG ﬁa’m{f 2%31:315 nof be. c}wlgﬂadcﬁ The tcks shall be
- oovered with T _pau].m
:QWKIJ*

theye are-any better ghernatives.
¥ Trangportation of sand from mine lease area shall be done ﬂlti’lﬂﬂ ey tiree
anly

XEX-.';T%& praponent shall oblain necessary permission from the River Water

- Congervator, -
¥ The proponent shall take necessary measures to enstre that there shall nol eny
pacts on human habitation existing nearby duc 1o mining ﬂp;‘:rﬁf;mm
1.4 separgte Environmen Management cell witly suitable q;;;:a’iﬂ’ jeil persons
sbaﬂi besetup o) miplerant variog: environmental profection measures,

KRIL i’hailiﬁii(ﬁ:’uﬁhq}[&m underlaken on either sides of the approach kateha pmh
{fhrough wiich the vehicles p?}f‘j between the bund of the river and the main
roadd by the pmpnmm #t his cost

WHITL The proponent shall take ﬂfi}‘il‘ﬂpﬂ ity meastres 1o ensare that the (1.0 shall
“eomply with the revised NAAQ norms natified by MoB&F, Gol on 16.11 2009,

XAV My peological studies in the mine lmw aren are o be carried ot by tboe

N {lzrx:aumﬁ Wader Tepartment; )
TR, E{: gular monitoring of Grownd Wmim tevels shall ‘b carried out n and around
the mine Jesse aren 1o pssess the qualify of the ground water,

B.General Conditions:

A “ﬁ}nﬁmi for Ealablishmen! ™ & FCoasent for ijpzum%xfk: " gl usli e ﬂbtémwfi
o Anidlica Prodesh Pollution Contrdl Board uader Adrend Water Act o carry
‘o iR,

i MNe change in mining technology and scope of working should be made
“without prior approval of the SEIAA, AT No further- sap&nmc}ﬂ or
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mmdmmimm i he mine shall be garried sud withom prior approval af the

- BELAA, AP MoE&F, Gol. New Dielhi, a5 applicable,

i The Emlflw searly wtzlp Hamee mgmﬂa i respect of the terms and conditions
slipulated in this order & monitering reports shudl be uploaded in the webshie of
the project periodically. I shall simultancousty be submitted in hard and soft
copies 1w the SELAA, AT, Disnder Collector and Ministry™s Regiosd office,
Chennai o 15t June and st Decomber of each calendar yeor,

iv. Officiats from the Regional Office of MOEF&CC, Cherial /£ The SEIAA,
Amndbra Pradesh through the- Refg]mml {I}-' eos ol Andhra Pradesh Podlutiog
Control Board who vioold be monitoring the implomentstion of environmental
safepuards should be given full ensaperation, facililivs and documents/data by
the project proponents during their inspection. & completi sel ol all the
documents shall be submited to the CCF, Regional Office (o MOEF&CT,
Chennal. |

w,  Oceupational beslth sarveillance program of the workers should be
undertaken periodically to ebserve any contractions due 1o exposure 10 dast and
mLe n:m*ﬁcﬁ‘gx e meastres, if needed n consultalion with concemed Repulatoty
‘Authority, |

vl.  The funds earmarked for environmental protection measures {Capital eosd
Rs 1.52 Lakhs and Recarring cost Rs. 110 Lakhs/annum) should be hept in
separale account and should not be diverted for other purpose, ¥ ear wise
expenditure should be reported w the Minisiry and #s R nuﬁml Offiee located
et Chennal. :

wit.  Ad least 2% of the total project cost shall be allocated for Comporate
Environment Responsibility (CER) sod ftemswise details along with time bound
action plan shall be prepared in accordance ko the Mol E&CTTs office
Memorandum Mo F N0 22-652017- 1AL daed.01.05.2018 and submil to the
SEIAA. AP and Minisiny™s Regiona Office, Chennai,

wiil, The projeet proponeat shall submil the copres of the envicommental clearance
i the Heads of local bodies, Panchayals and Municipal Bodies in addition 1o
the relevent offices of the Government who 1 lurn hues o display the same for
30 days from the date ol receipt,

i, The project aulborites should advertize at Teast in two Jocal newspapers
widehy circulaled, one of which shall be in the vemacular langua pe of the
locality concerned, within 7 days ol the issue ol ile clearance letter informing
that the projeet has been accorded envitonmental clearance and a copy of the
clearamoes belter 18 available with the State Pollation Control Boardl snd SEIAA,
AF. '

x. The SEIAA or any other competent atibarity may aher/madify the above
conditions or sti’;mﬁaie any Turther condition tn the inlerest of envitommen]
protection.

xi. The proponent shall obialn afl otler mandetory clearances [ wespective

. tteparimcms

xii, Any appeal ngainst this Environmental Clearamce shadl Tie with the Natioal
Areen Tribunal, if preforred, within a period ol 30 davs as preseribed nnder
Section 16 of the National Green Trbunal Act, 2010,
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m‘tmmmmﬂ %’ i“—‘rm:;.sﬁlmm ﬁum "Jz.’f_-}*u‘? g
mx}@ or sUE mutl_l%m wrdley '11 im ph:m

mndﬁmm W §1 E:rrza m*uf‘mn:ed snﬁa:mEm ander the preovisions of the
 the Adr {Prevenlion &

& m’lmi nl }"a:}ilutmm ﬁwl ]”51{%1 ﬂw ‘:Imwmm’aﬁ em _ﬂi
Peltic Liabif lh !mumﬁw AcL 190 along with thelr me melnenls sl ks,

MEMBER SECRETARY, MEMBER, CHATEMAN,
%EMA AP, ; BHIAA, AP BE1AA, AP,

| Seprelary To Govt

Ty

Asst Divetdor of Mines and Goology,
E&si Lmdmfﬁn Dhisirict

Andlra Pradesh-533101

Capy to;

A Prof. BV Sandeep, Viee Chainman, 5L#"£ AT Aor bind information,
2. The Member”: mrﬂiﬂm APPCE mmd infowration.
=, Tha?éﬁ,ﬁﬁ 2 [iheis APPCE for ani?rsrtmtmn

4. The Reg‘mml{}fﬁm Mnﬁr‘@,{m G ,fi‘hﬂzmaa ?‘m k.mssl mﬁmmum

;;
f fﬁi{,umm,.é‘“m’“i‘?* ﬁﬁgiﬂ '{;
[/ "

.fh,"?"'f“.,{-';.; ﬁ’:?ﬁﬁ iiﬁlalsl‘l _
Bl D7 Andben Frados!
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A T

Atate Level Envivenmeint Inpact Assessiment Authociiy (SELAA)
Andhra Eradesh
Minislryof Enyironment, Forests & Climate Change,
_ Govermment of Tndia
LN 33-20-14 T2, Mear Bunrise Hospital, Poshpa Hetwl Conlre,
Chalaroavari Steeet, Kasuribaipet, Vijavawada~S20011)

REGDPOST WITH

AT EGIMIN 1 1/2020/2288 (38 0301202020

Sub SELAA. AL~ 4,65 Ha Fropesed Sand Mine of Vemagiri-Radivapilanka =3
Samd Reach at Vemagic-Kadivapalanka Village, Kadiyam Manda), East
Godavari District, Andbra Pradesh.- Environmenial Clearance ~ Issued-
Rep,

A This has reference 1o vour application submitted through online on
D6 112020 (SIAAPMINGIS2ZTI2020).  seeking  Bnvironmental
Clearanee for the proposed 4.65 Ha, Sand Mine in Gvour of the Assisiand
Director Mines And Gealopy, Fast Godavard Distriet, Andbea Peadesh
gver the Godavarl River at Yomagir-Kadizapulanks Village, Kadbvam
Manal, Eazt Godavari Districr District. It was reported that the nearest
Twaman hahiyation viz Yemagic-Koadivapulanka V) is existing ar a distance
of ghow 639 km from e mine lease arca and the project requires 6,400
ELDY of water. B was noted that the caplial investiment of the project is
fs, 3.0 Lakhs and capactty of the peofect is as follows:

Mining of Sand £6,500 m3annum 4.65 Ha.

The lovation ol the sand mine a5 per the mining plan is as follows:

SLMe | Korth Latitude | East Longitude

5, 16°52'4.90"N F1P4746.437H

: ; 1GR3 1P5T.07" 8174 750,85 1

&
7. 1ESS 20,14 81475558
8 16°52'8.47"N R1°4TS048"E

11 The proposal comes under category ‘B2, The propoged project falls uader Dem
Mo ad of the sehedale of the BE1A Motilication 200608 Mining of 3inernls
{100 Ha of mining Jease hrea i respect of non-coal mine lease).

The proposal has been examined snd proceszed in accordange with E1A Netificatiog,
2006 and s amendments thereoll The Stte Level Expert Appraisal Commitiee
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mmmgp-. gfzst:t :I"‘e:»r ﬂ% pmd Jf:imn tgtmﬁm:m iﬁﬂi;maw "mnd ﬁi*h ‘mﬂ mi%hmsium s;iu;!y
ﬁ.h}_mﬂmmgx i3 mamdlamm th '11 1E‘w pmgfmt pm;wnr;gai mma r..ﬁﬁ aa um mn@amg and: ; one mcau

e L"mz’lmlmif Eﬂ‘ 't Wit .

areder water- sand zxmm‘;'sg, :ﬁmﬂ not bt wu‘.u:xl ol "3 E.._ ff%ial; I_ng*:i }EI
Tmipact Assessment Authority (SELAAY, o its mesting held on 26112020 examined
e preposal and the recommendstions ol SEAC and deeided to aceit SEAC
-._iﬁ;;ml}i’iwmiﬁilm‘gf aforesaid for stric i:nm]z«hmwe bar the proporiedi and o fssue BO
with further u@nﬂrimm:ﬁ that thie sand tining pu oposal (1) Shall not attract the Forest act
1980, Wikl like acl, 1972; :i'h?’ notifieation, 200 The gwo sensitive ﬁrﬁm a3 notificd
ynder EP act, IQE& Critigally pwl}uitd TEAY - fiotified ‘EW CPe B and 11y Shall ot
e Hve stock &nd bman beings. and | disturb their aclivities, The SEIAA. AP
herehy svcords Environmental Cleavanee io the project ss renfioned =t Para No. 1
snder the provisions of the ClA Mmhi‘azzumu 2006 end s subsequent amendments

izsued under Envirinmenl (Pr:;ﬂx&gfmn] Awt, 15986 auhjt,m s} ’me]mmemﬂimn of the

following clusier, speeific snil penerdl conditions:

A S pecilie Condiiions:

i, The sand mi
{(Protection.
nlified und::r EP ac

alm *qhﬂli ngt harm live stocks and uonan being

ik, The projeet pmpmwai shall carryout mmiﬂg DALY ot 1
the top manually and no underwater mining s underla 21l

1ii.The project praponent shall alloeste sufficiend funds for implementation of CAR

agtivities as commiited by the ra:pmwm‘:;m (3 ﬂ!ur;sg wth he EMP,

i I}ndﬂ _ELI_I;}_ m:;mm:r:&. nn&m v. mm 'aam’i T inimg, kim e e mm;ﬂ} ol

gpmpmw[ shatl not aitract the Forest set 1950, Wild life

RZ nntification, 2011; The ¢ scnsilive areas 13
1cally wmnm dreas a8 nolified by CPCB and
annd disturh E]:is:zr Activities
t:cleplh sand %"ﬂml

nining by serupulodsly following eonditions

%{ ;_uimud fm mfr::z" %Eﬂﬁﬂ mining in MOEF O3 No. 1-130172 _Eeé"&}l"f 1AL
dated 24.12.201% and in AP, WALTA Rules, 3004 The mining plan shail g gﬁ"ﬂ
‘modified 1o this extent,

il 1 shall be ensured that sand mmm% 2 doesnot in B WHY disturb the flow

paﬁem mf ﬂ‘&iﬁ’ T,nfm w m::
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1 's*s%*lm ]uz ]‘“m RS, O ARy O] lﬂ. TGOS dwmm aimw i

M "i'md mtmm aperations shall poiaffect the ExiBting sourees lm ITIgalion or
drink IR SEter O industrial g s,
xi W ehieles carrying sand shall not ply vver the Nood banks CHCEPL W Crossing
rodiuts or bridges or on g el Iﬂ‘i{i The poisgions from the vehicles shall be
rapintaised within e emizsion norms.

sl The depth of thee sund mining shall nes cxeeed T, The thickness of the sand in
the ovinioge ares shall be more than 2, Regolakry Amberity prige conenrrence
shed] be taken for this sctivity,

sl Band mining shall not be earried oot below the ground wates talide under py
cirgumstanves. Regulatory Authority prior concurrence shall be taben for ibis
aciivity.

e Ty sssess the sand thickness, the Mines & Gienlngy ]J&mmmm skinlh trap oul
fhe aves establishing the widih ded depth / ' thickmess aTihe sand.

xv.Permission from the Competent Authority shatl be obiained for drawd of
pround water, it oy, reguired for the project,

i Fhe vehicles transporting sand shall not be overlonded, The trucks shatl be
wovered with Tarpaulin,

wyil Persoimel working in the project shall be provided with personnel protestion

“devices such as masks, ploves ete., Regalatory Awhorily instructions b taben 11

there are any betber alterniatives,
xvlil. Tremsportation of sand from mine leasz area shall be done during day time
by,
xix%. The proponent shall oblain necessary permission from the River Water
Conservalor,
xx The proponent shall lake necessary measures to ensmre that thens shall not any
adverse impacts on human habitation existing nearby due 1oomaing operations,
sxi A separate Envirenment Mansgemen cell with suitable qualified persons shall
b setup to implement varions environmental provection measurss.

il Plantation shall be undertaken on either sides of the approach katcha path

{threugh which the vehicles plyy hetween the bund of the river and the main
rosd by the proponend at his coss,

sexidh, The proponent shall take appropriste measures fo ensune that the GLC shall

comaply with the revised NAAQ norms notified by MoR&T, ol on 16.11.2008,

sixie. Hydro geological studies in the mine lense area are 10 be canvied ol by the
Ground Water Doepartment,

s Regelar monitoring of Groond Wate) levels shall be corried oul in and around
the mine lesse ares o aszess the gaality of the pround water,

BoGeneral Conditions:

. “Congent for Eetgblishment™ & “Consent for wywatmn shalt be-oblained from
Andlim Pradesh Pollition Conirol Boeard under Air and Water Act to carry oo
mining.

i Mo change in naining technol ogy snd scope of working shoold be made withow

prior approvad of the SERAA, AP, Mo Turther expansion or modificalions in the
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F mﬁh calen ::!ﬁr } LT
' I‘J:'s‘e:{ifﬁ’ Chenpai / The SELAA,
ives of ﬁmdhm Prmﬁu@h Pod “Iul:luri
ppdemn mvgm;{m of L,mzmm'mma}

the pfu;w[ pwp{me::f}m dufim; %hi.jl EII&E?J:EJ:LH:‘IE’I 13&'- am;jlr:{c set m{ alé th{
docuraents shall be submined o the COT, Reglonal Office w MOEFSLC,
Thenmd,

ipatiossa] health swn milmag pmgﬁam of the workers slwild b underlaken
wm icatly 1o observe y coniraetinong dug to exposure to dust and lake

ive mensures, i needed in Eomsultation with concerned Reguluiory

i, Hm fufils carmarked for erwironmental protection measures {Capital cost Rs
1.52 Lakhs and Recurring cost Bs. 1,14 Laddis/anmum} should be kept ifs
sepurale aocount and should not be diverted for other purpose, Year wise.
gxpenditare shoukd be seported to the Ministry and its Regional Office Jovmed
gl Chennal,

ik Al lgast 2% of the dotal project cot shall be allocated for E‘m‘g»mmiﬁ

Lﬁ"m‘“m'lk‘lit}ﬁ"r’ai Reﬁépmms hitity {CER) anddlemewise details along wil 1 timie bl
‘aetion plun shull be prepared in accordance fo the MoEF& {"{Z‘” 'm:{m
Pemorandum Mo F Mo 22657201 - 1AL, dited, 01052018 and m,ihm it 1o the
BlIAA, ﬁs P amd Ministry®s Regional Oflice, Cheninad.

Vil The projecs proponent shafl submit the copies. of the mwwmnmm clearance
to the Hends of logal bodies, Panchayats and Mummpﬂﬁ Bodies in additionto
ihe relevagt6ifices of the Government who in turn bas Lo display the spme for
30 days front e date of receipl.

%, The yrﬂ&mﬁ authorities should adverlise al lesst in twe Tocul new: ﬂpapar.,. widely
wirculated, ome of which shall be in the vernacular Janguage of the locality
concerned, within T days af the issue of the clearance leder informing that {he
project has been accorded envirormetal clearance and o copy of the clearance
letter is available with ibe State Pollotion Contol Board and SELIAA, AP,

w, The SELAA or any other compeient ﬁmh[ﬂ*i!} Y Iim‘mmﬁziv Iim fibose
conditians or r:ﬁipumie wrry farther condition in s interest of environine
prﬂ«tﬁczﬁﬂ 1.

1 The propanént shal) obtain 58 other mizndatory clearances from respective

tiﬁmrgmcm

al agninst this Bavironmental Clearance shall He svilh the Nmmmi

Cireen Iribusal, if g:%ft.,ir;; peel, within & period of 30 davs as prese sribed under

"st_ﬁ:’i fon 6ol he Mational Green Tribunal Act; 2010,

ii Concealing the Tacrusl data or faiture to comply with my of the conditions
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mrerlinned q’hﬁm mgy Testll in withdrawal of this elearance and atiract action
wrpler 1he ]:-m'a isioms o Environmen, [i’r{‘@wmw; Ao, ] 9%(‘1;

wiv, The BEIAA may revoke nr suspend the onder, i Jmp]wmmmmn of any ol the

“adrive r:wﬂdtimm is nof sarisfEetory, The 5E ThA reserves the righil o '
alterimlify dhe ahove conditions or stipulate any furiher condition in ﬂm
Anterest { el environment pritection.

LT 1‘51«:. aberve coditions will be entorced inter-abin, under the provisions :::uf e
Water {Prevemtion & Conteod of Polhution) A, 1974, the Adr {Prevention &
Condrol of Pollution) Act, 1981, the Bnvironment (Frotection) f"u..’l 1586 ad the
Public Lighility Insurance Act, 1997 along with their amemdments it rules,

MEMBER SECRETARY, MEMBER, . CHAIRMAK,
SEIAL. AR, BEIAA, AP, SEIAA. AP,

Speeti?

wecretary To Govd

To

Asgt Direeclor of Mines and Geology,
East Godavari, Distriet

Amndbra Pradesh-533141

Copy to:

L Prof, BY Sandeep. Wiee Chairmoas., SEAC, AP, b Kind infermaution.

2, The Member Becretary, APPCE for ki informsition.

3, The BE RO Llorw APPCE for information,

4, The Riegiona] Officer, MoEFR&CC, GO Chennad Tor kind information.

5. The Secretary, MoEF&CC, GOI Mew Delhi for kingd information,

&, Momitoring cell, MollF&CC, GO, Neiv Delhi for kind information,

7. The Drstrier Collector Bast Godwvar, Andliey Pradesh for Kind mlomatioi.

;f T A Y ef}f/]
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Annexure-V

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - Regulation of Sand Mining in the State - Amendment to
Andhra Pradesh Minor Mineral Concession Rules, 1966 - Fixing of Sand Sale Price -
Orders - Issued

INDUSTRIES, INFRASTRUCTURE, INVESTMENTS & COMMERCE (MINES-II)
DEPARTMENT

G.0.MS.No. 72 Dated: 04-09-2019.
Read the following:

. G.0.Ms.No.70, L.I.I & C (M.II) Dept., Dt:04.09.2019
G.0.Ms.No.71, I.I.I & C (M.II) Dept., Dt:04.09.2019

LRt

ORDER

In the G.0. 1% read above, Government have introduced the New Sand Policy
2019,

2. In the G.0. 2™ read above, Government have issued orders amending the
Rule 9-B of Andhra Pradesh Minor Mineraf Concession Rules, 1966.

3. During the review meeting on New Sand Policy and with regard to fixation of
sale price of sand with the Director of Mines & Geology, A.P., and the VC & MD, M/s
APMDC Ltd., on 30.08.2019, the Government have discussed the details of
expenditure involved in Sand excavation, loading and transportation from the reach
to stock yard and loading into the wvehicles from stockyard to the consumer
destination, charges, taxes etc., and for dispatch of sand from the sand depots
established near to the major consuming centres.

4, Government after careful examination of the rmatter, hereby order to fix the
sale price of Sand ex-Stockyard as Rs.375/- per ton of sand (inclusive of applicable
taxes and fees) across the State of Andhra Pradesh. The Districts having no source
of sand and dependent con transport of sand from Stockyards of other [ocations,
have to inciude the transportation cost so as to arrive at the ex-stockyard sale
price. :

5. The Director of Mines & Geology, Andhra Pradesh and the Vice Chairman &
Managing Director, M/s. Andhra Pradesh Mineral Development Corporation Ltd.,
Vijayawada shall take necessary action accordingly.

(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

K. RAMGOPAL
SECRETARY TO GOVERNMENT (MINES)

To
The Director of Mines & Geology, A.P, Ibrahlmpatnam

The VC & MD, APMDC Ltd., Kanuru, VIJayawada
P.T.O.
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Copy to:

All the District Collectors in the State of AP,

All the Superintendents of Police in the State.

The Revenue/Home/Water Resources/Finance/LAW Departments.
Alt the ID/DD and ADMG's through the DMG,

All the District Treasury Officers in the State of AP,

The Director, Treasuries & Accounts, A.P., Vijayawada.

The Pay and Accounts Officer, Vijayawada.

The Accountant General of Andhra Pradesh, Vijayawada.

The P.S. to Secretary to CM/CS

The P.S, to Hon'ble Deputy Chief Minister for Revenue

The P.S. to Hon’ble Minister for PR & RD and Mines & Geology
The P.S. to Hon'ble Minister for Water Resources {(Irrigation)

The P.S. to Hon'ble Minister for Finance & Planning

The P.S. to Hon’ble Minister for Home

The P.S.to Hon'ble Minister for Housing

The P.S. to Secy. (Mines)

The Finance {(FMU-REV-I&C) Department

The Law (H) Department,

Sf/Sc (File No: INCO1-MGOPOLI/18/2019.M.1I) (Comn. No, 910066)

//FORWARDED :: BY GRDER//

SECTION OFFICER
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" GOVERNMENT OF ANDHRA PRADESH
INDUSTRIES AND COMMERCE (M-111) DEPARTMENT

342/M-111/A2/2020 Dt:26/11/2020

: Mines & Minerals - Regulation of Sand Mining in the State ~
& Increase of ex-stockyard sale price of Sand from the existing
$.375/- to Rs. 478/« per tonne - Orders ~lssued,

0 No.MGODMGE

1) G.0O.Ms . No.70, L1LIRC (M.II) Dept, dt.,04,09.2019.

£/2) 6.0.Ms.No,72, L1 E&C (M.II} Dept, dt.,04.09.2018.

7 3) GO Ms No. 78, Indi& Comm., (M) Dept,  dbi
12,11.2020.

4)  From the DM&G., AP, Single e-flle NoJINCO4-
26024/25/2020- J0-DMG.

LR L]

The attention of the DMG, AP., Vijavawada is invited (o the references
cited. He is informed that Government, in the reference 1st clted, have
introduced the New Sand Mining Policy-2Z019 for the State of Arwthra Pradesh
and Issued orders vide reference 3rd cited further upgrading the existing Sand
Paolicy, 2019,

2} In the reference 4th cited, the DMAG., AP., while giving detailed

o, justification, has requested to increase ex-stockyard gale price of Sand fror the
Q;,, Dﬂ axisting Rs. 375/~ to Re.475/- per tonne.

el

et

3} Government, after careful examination of the circumstances reported by
the DM&G., AP., and keeping in view the orders Issued vide reference 4th cited,
herely order {0 Increase ex-stockyard sale price of Sand from the existing
Rg.375/- to Rs.475/- per tonne to compensate for the additional cost incurred
and to ensure uninterrupted and sustainable sand operations as well as to
safeguard the revenues of State Government.

4) The Director of Mines & Geology, Andhra Pradesh and the Vice Chalrman &
Managing Director, M/s. Andhra Pradesh Mineral Development Corporation Ltd.,
shall take necessary action accordingly.
| | GOPAL KRISHNA DWIVEDT
PRINCIPAL SECRETARY TO GOVERNMENT(M }

To
The Director of Mines & Geology, AP, Ibrahimpatnam.
The VC & MD, APMDC Ltd., Kanuru, Vijayawada

Capy to:
" Al the District Coillectors in the State of AP,
All the Superintendents of Police in the State.

P.T.0.

Page 73 of 104



nu2«'
o dmre

The Revenue/Home/Water Resources/Finance/LAW Depiriments.
All the JD/DD and ADMG's through the DMG.
All the District Treasury Officers in the State of AP,
The Director, Treasuries & Accounts, AP, Vijayawada.
The Pay and Accounts Officer, Vijayawada.
The Accountant General of Andhra Pradesh, Vijayawada.
The P.5, to Secretary to CM/CS
The P.5. to Hon'ble Deputy Chief Minister for Revenue
The P.S. to Hon'ble Minister for PR & RD and Mines & Gepiogy
The P.5. to Hon'ble Minister for Water Resources (Irrigation)
The P.S. to Hon'ble Minister for Finance' & Planning
The P.S. to Hon'ble Minister for Home
TheP.S.to Hon'ble Minister for Housing
e P.5S, to Pri.Secy. (Mines)
The Flnance (FMU-REV-1&.C} Department
The Law (M) Department.

SF/8C |
! JIFORWARDED :: BY ORDER//
s
A Lar -
SECTION QFFICER
REV-ESECM20/2020-JA(E4 }-CLO-EG _ : B _ Collector’s Office, Kakinada

True copy communicated to all Sub-Collectors, Revenue Divisional Officers, Assistant Director., Mines &
Geology., Rajamahendravaram , District sand officer, All Municipal Commissioners and all Tahsildars in the
District to follow the above instructions scrupulously. -

for

fct, Kakinada.
To . Gfﬂ:}

The Sub-Collector, Rajamahendravaram & Amalapuram, %i‘ﬁ

The Municipal Commissioner, Rajamahendravaram & Kakinada,

The Revenue Divisional Officer, Kakinada / Peddapuram / Ramachandrapuram / Rampachodavaram &
Yatapaka - '
All the Municipal Commissioners of respective Municipalitfes / Nagar Panchayats in the District

All the Tahsildars in the District. :

The District Sand officer, Kakinada, :

The AD Mines and Geology, Rajamahendravaram, '

Copy to CC to Collecter/ CC to Jdt. Collector (RB & R), / CC to J.Coliector (V,WS & D),/ CC to Jt.Callactor
(A&W).

!
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

ﬂ# D.No0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatr;c;lrtz(; ;9310_317613.9380
RED CATEGORY
CONSENT TO ESTABLISH (CTE) ORDER
Order No: 6488/APPCB/Z0-VSP/KKD/CTE/2022 Date: 24.12.2022
Sub:- APPCB - ZO - VSP - CONSENT TO ESTABLISH (CTE) ORDER - 4.41 Ha.

Ref:-

IL.

II1.

IV.

Ordinary Sand Mine in favour of M/s Jai Prakash Power Ventures Limited
over the Godavari River at Vemagiri-Kadiyapulanka Village, Kadiyam
Mandal, East Godavari District - Consent to Establish of the Board under
Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 - Issued - Reg.

1. EC Order No. SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87,
Dt.17.03.2022.

2. CTE application received at Regional Office, Kakinada on 16.12.2022.

3. RO’s inspection report received at ZO, Visakhapatnam on 20.12.2022.

4. CTE Committee meeting held on 23.12.2022.

* %k 3k

M/s. Jai Prakash Power Ventured Limited submitted application to the Board

vide reference 2nd cited seeking Consent to Establish (CTE) for the Mining of Sand

with installed capacities as mentioned below and in a total mining area of 4.41 Ha.
Mining of Sand - 44,100 m3/Annum in 4.41 Ha.,

As per the application, the above activity is to be carried out in the Godavari River

at Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District.

The co-ordinates of the sand mine as per EC are mentioned below:

S.No. | North Latitude East Longitude
1 16°53'06.92"N 81°47'14.44"E
2 16°53'03.09"N 81°47'16.27"E
3 16°53'07.14"N 81°47'26.23"E
4 16°53'11.33"N 81°47'24.83"E

The above site was inspected by the Environmental Engineer, Regional Office, A.P.
Pollution Control Board, Kakinada on 20.12.2022 and observed that the proposed
sand mining site is surrounded by Godavari River bed and Kadiyapulanka village
is at a distance of about 1.88 km the sand reach towards Eastern direction.

The Board, after careful scrutiny of the application, verification report of Regional
Officer, Kakinada and recommendation of the CTE Committee, hereby issue
CONSENT TO ESTABLISH to your unit / activity under Sec.25 of Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is
issued to carry out the activity mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule

‘A’ & Schedule ‘B’.
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VL This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

VII. This Order shall be valid for a period up to 16.03.2023.
Digitally signed by

Rajend ra Rajendra Reddy Thuraka
Date: 2022.12.24 10:52:40
Reddy Thuraka 3:%-°

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl:- Schedule ‘A’ & Schedule ‘B’
To
4.41 Ha. Ordinary Sand Mine in favour of
M/s Jai Prakash Power Ventures Limited
Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal,
East Godavari District.

- Copy to the EE, RO, Kakinada for information and necessary action.
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SCHEDULE-A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

SPECIAL CONDITIONS:

1.

The proponent shall apply for CTO of the Board for mining of sand. The mining shall
not be started without valid CTO of the Board.

The proponent shall start mining only after marking of the boundary of lease area with
pucca pillors at the cost of the lease holder after certification by the mining official and
its geo coordinates shall be made available to the District Level Committee.

WATER:
3. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) | Drinking water 1.0 Kilo Liters/Day

4,

Total | 1.0 Kilo Liters/Day

The maximum Waste Water Generation (KLD) is as mentioned below:

S. No. | Source Quantity
a) Domestic 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day

Effluent Source Standards to be Mode of final disposal
complied
Domestic-0.5KLD | = ----- Septic tank followed by soak pit.
AIR:
5. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

.. Dust control measures Standards to be complied
Emissions:

Covering the transport vehicles

— 3 _
with Tarpaulin sheets and S0z - 80 pg/m? NOx - 80

Material Handling and O o ug/m3,
Transportation sprinkling the water at mining PMys - 60 ug/m?, PM1o - 100
area. Green belt development /ms3
along the haul roads. HE/ 1,
OTHER CONDITIONS:

6.

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

7. The proponent shall carry out the mining as per the approved mining plan.

The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87, Dt.17.03.2022.
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9. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. J-13012/12/2013-1A-II (I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

10. The fugitive emissions from all sources shall be controlled regularly.

11. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

12. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.
SPECIAL CONDITIONS:
13. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

14. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (SZ).

15. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

16.Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

17. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

18. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of 0.A.
No.47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously
followed.

19. The boundary pillars shall be erected with geo co-ordinates marked on them.
20. No sand mining shall be done during the rainy season.
21. The ramp (i.e. approach road) shall be removed after sand mining is completed.

22.The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

23.The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

24.The proponent shall comply with all the directions issued by the Board from time to
time.

25. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

26.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

27.This Order is issued without prejudice to the rights and contentions of this Board in any
court of law. Digitally signed by

Rajen d ra Rajendra Reddy Thuraka
Date: 2022.12.24
Reddy Thuraka [0.5 < %05

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
4.41 Ha. Ordinary Sand Mine in favour of
M/s Jai Prakash Power Ventures Limited
Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal,
East Godavari District.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

T ZONAL OFFICE :: VISAKHAPATNAM
=% D-No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
| Ph :0891-2719380
RED CATEGORY
CONSENT ORDER
Consent Order No: 6488 /APPCB/Z0-VSP/KKD/CT0/2023 Date: 30.01.2023

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

M/s. Jai Prakash Power Ventures Limited,
4.41 Ha. Ordinary Sand Mine,
Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal,

East Godavari District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal
No. Description Discharge P
1 Domestic 0.5 Kilo Liters/Day Septic tank.

ii) Emissions from chimneys:

Chimney Quantity of Emissions at
No. peak flow (m3/hr)

Description of Chimney

This consent order is valid for the following products along with quantities indicated only:

S. No. Name of the Products Capacity

1. Mining of Sand in an extent of 4.41 Ha 44,100 rn3/annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This consent order shall be valid for a period ending with the 16.03.2023.

. Digitally signed by
Rajend ra Rajendra Reddy Thuraka

Reddy Thuraka Pate: 2023.0130

13:05:14 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Jai Prakash Power Ventures Limited,
4.41 Ha. Ordinary Sand Mine,
Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal,
East Godavari District

- Copy to the Environmental Engineer, Regional Office, Kakinada information and
necessary action and to ensure compliance.
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SCHEDULE - A

Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CTO and exhibit the CTO order at
a prominent place in the factory premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CTO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1.

The project authority should start mining only after marking of the boundary of lease
area with pucca pillars at the cost of the lease holder after certification by the mining
official and its geo coordinates shall be made available to the District Level Committee.

2. The mining unit shall carryout AAQM monitoring once is 6 months with NABL
accredited Laboratory.
WATER:
3. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) Domestic 1.0 Kilo Liters/Day
Total | 1.0 Kilo Liters/Day
AIR:
4. The proponent shall comply with the following for controlling air pollution.
Detalls.of'Fugltlve Dust control measures Standards to be complied
Emissions:
Covering the transport
vehicles with Tarpaulin
Material Handling and sheets and sprinkling the SO; - 80 pg/ms3, NOx - 80 pg/ms3,
Transportation water at mining area. Green PM;;5 - 60 pg/m3, PMo - 100 pg/ms3,
belt development along the
haul roads.
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OTHER CONDITIONS:

5. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.,

6. The proponent shall carry out the mining as per the approved mining plan.

7. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87 Dt. 17.03.2022.

8. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. J-13012/12/2013-1A-II (I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

9. The fugitive emissions from all sources shall be controlled regularly.

10. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

SPECIAL CONDITIONS:

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

12. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (52).

13. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

14. Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

15. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

16. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A.
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously
followed.

17. The boundary pillars shall be erected with geo co-ordinates marked on them.

18. No sand mining shall be done during the rainy season.

19. The ramp (i.e. approach road) shall be removed after sand mining is completed.

20. The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

21.The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

22.The proponent shall comply with all the directions issued by the Board from time to
time.

23. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

24.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

25. This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

Raj e N d ra Digitally signed by Rajendra

Reddy Thuraka

Red dy Th ura ka Date: 2023.01.30 13:05:26 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Jai Prakash Power Ventures Limited,
4.41 Ha. Ordinary Sand Mine,
Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal,
East Godavari District
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM
D.No0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ph :0891-2719380

RED CATEGORY
CONSENT FOR ESTABLISHMENT

Order No: 6488 /APPCB/7Z0-VSP/KKD /CFE /2022 Date: 27.01.2022

Sub:-

Ref:-

II.

[1L.

IV.

APPCB - CFE - 3.75 Ha Ordinary Sand Mine, Vemagiri Kadiyapulanka Sand
Reach at Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari
District - Consent for Establishment of the Board under Section 25 of Water
(Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 - Issued - Reg.

1. EC Order No. SEIAA/AP/EG/MIN/11/2021/3684/171.33&168.27,
Dt.24.12.2021.

2. CFE application received at Regional Office, Kakinada through OCMMS on
20.01.2022.

3. RO’sinspection report received at ZO, Visakhapatnam on 22.01.2022.

4. CFE Committee meeting held on 24.01.2022.

%k %k *k

M/s. Jaiprakash Power Ventures Limited submitted application to the Board
vide reference 3rd cited seeking Consent for Establishment (CFE) for the Mining of
Sand with installed capacities as mentioned below and in a total mining area of
3.75 Ha.

Mining of Sand - 37,500 m3/Annum in 3.75 Ha.,
As per the application, the above activity is to be carried out in the Godavari River
at Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari District.

The co-ordinates of the sand mine as per EC are mentioned below :

S. No. North Latitude East Longitude

1 16952’ 45.63”N 81047’ 24.38”E
2 16952’ 41.85”N 81047’ 25.77"E
3 16952’ 43.64”N 81047’ 35.64”E
4 16952’ 47.46”N 81047’ 34.44”E

The above site was inspected by the Asst. Environmental Engineer, Regional
Office, A.P. Pollution Control Board, Kakinada on 21.01.2022 and observed that
the proposed sand mining site is surrounded by Godavari River bed located at
Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari District.

The Board, after careful scrutiny of the application, verification report of Regional
Officer, Kakinada hereby issue combined CONSENT FOR ESTABLISHMENT to
your unit / activity under Sec.25 of Water (Prevention & Control of Pollution) Act,
1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and
the rules made there under. This order is issued to carry out the activity
mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule

‘A’ & Schedule ‘B’.
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VL This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.
VII.  This Order shall be valid for a period up to 31.12.2022.

. Digitally signed by
RaJendra Rajendra Reddy Thuraka

Red dy Thurakg Date: 2022.01.27

16:44:01 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl:- Schedule ‘A’ & Schedule 'B’

To

M/s Jaiprakash Power Ventures Limited,
JN Road, Rajamahendravaram,

East Godavari District - 533103,
Andhara Pradesh.

- Copy to the EE, RO, Kakinada for information and necessary action.
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SCHEDULE-A

. Progress on implementation of the project shall be reported to the concerned Regional

Office, A.P. Pollution Control Board once in six months.

The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

. Notwithstanding anything contained in this conditional letter or consent, the Board

hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The proponent shall apply for CFO of the Board for mining of sand. The mining shall not

be started without valid CFO of the Board.

WATER:
2. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) Domestic 1.0 Kilo Liters/Day

3.

Total

1.0 Kilo Liters/Day
The maximum Waste Water Generation (KLD) is as mentioned below:

S. No.
a)

Source Quantity

0.5 Kilo Liters/Day

Domestic

Total 0.5 Kilo Liters/Day
Effluent Source Standards to be Mode of final disposal
complied

Domestic - 0.5 KLLD

Septic tank followed by soak pit.

AIR:

4. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive
Emissions:

Dust control measures

Standards to be complied

Material Handling and

Covering the transport
vehicles with Tarpaulin
sheets and sprinkling the

SOz - 80 pug/m3, NOx - 80 pg/ms3,

Transportation water at mining area. PM25 - 60 pg/ms3, PM1o - 100 pg/m3,
Green belt development
along the haul roads.
OTHER CONDITIONS:

5. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

6. The proponent shall carry out the mining as per the approved mining plan.

7. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/11/2021-3684/171.33&168.27, Dt.24.12.2021.
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8. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

9. The fugitive emissions from all sources shall be controlled regularly.

10. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

11. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

12. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

13. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (SZ).

14. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

15.Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

16. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

17. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A.
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously
followed.

18. The boundary pillars shall be erected with geo co-ordinates marked on them.
19. No sand mining shall be done during the rainy season.
20. The ramp (i.e. approach road) shall be removed after sand mining is completed.

21.The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

22.The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

23.The proponent shall comply with all the directions issued by the Board from time to
time.

24. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

25.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

26. This Order is issued without prejudice to the rights and contentions of this Board in any

court of law. Rajend ra Red dy Digitally signed by Rajendra
Reddy Thuraka

Th ura ka Date: 2022.01.27 16:44:14 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s Jaiprakash Power Ventures Limited,
JN Road, Rajamahendravaram,

East Godavari District - 533103,
Andhara Pradesh.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

- ZONAL OFFICE :: VISAKHAPATNAM
555  D-No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
|/ Ph:0891-2719380
RED CATEGORY
CONSENT ORDER
Consent Order No:6488 /APPCB/Z0-VSP/KKD/CF0Q/2022 Date: 11.02.2022

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

M/s.Jai Prakash Power Ventures Limited,
3.75 Ha Ordinary Sand Mine,

Vemagiri Kadiyapulanka Sand Reach at
Vemagiri Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal
No. Description Discharge P
1 Domestic 0.5 Kilo Liters/Day Septic tank.

ii) Emissions from chimneys:

Chimney Quantity of Emissions at
No. peak flow (m3/hr)

Description of Chimney

This consent order is valid for the following products along with quantities indicated only:

S. No. Name of the Products Capacity

1. Mining of Sand in an extent of 3.75 Ha 37,500 m3/Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This consent order shall be valid for a period ending with the 31.12.2022.

. Digitally signed by
Rajend ra Rajendra Reddy Thuraka

Reddy Thuraka -[38;??:)5'022.02.11 13:04:10

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s.Jai Prakash Power Ventures Limited,
3.75 Ha Ordinary Sand Mine,
Vemagiri Kadiyapulanka Sand Reach at
Vemagiri Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada information and
necessary action.
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B
WATER:
1. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) Domestic 1.0 Kilo Liters/Day

Total | 1.0 Kilo Liters/Day

AIR:

2. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

L Dust control measures Standards to be complied
Emissions:

Covering the transport
vehicles with Tarpaulin
Material Handling and | sheets and sprinkling the SO; - 80 pug/m3, NOx - 80 pg/m3,
Transportation water at mining area. PM25 - 60 pg/m3, PM1o - 100 pg/m3,
Green belt development
along the haul roads.
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OTHER CONDITIONS:

3. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

4. The proponent shall carry out the mining as per the approved mining plan.

5. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/11/2021/3684/171.33&168.27, Dt.24.12.2021.

6. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF O.M.No. J-13012/12/2013-1A-II(I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

7. The fugitive emissions from all sources shall be controlled regularly.

8. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

9. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

11. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (SZ).

12. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

13. Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

14. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

15. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A.
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously
followed.

16. The boundary pillars shall be erected with geo co-ordinates marked on them.
17.No sand mining shall be done during the rainy season.
18. The ramp (i.e. approach road) shall be removed after sand mining is completed.

19. The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

20. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

21. The proponent shall comply with all the directions issued by the Board from time to
time.

22. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

23.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.
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24. This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

. Digitally signed by Rajendra
Rajendra Reddy Thuraka

Date: 2022.02.11 13:04:21
Reddy Thuraka 50
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s.Jai Prakash Power Ventures Limited,
3.75 Ha Ordinary Sand Mine,

Vemagiri Kadiyapulanka Sand Reach at
Vemagiri Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District.
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM
D.No0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ph :0891-2719380

RED CATEGORY
CONSENT FOR ESTABLISHMENT

Order No: 6488 /APPCB/7Z0-VSP/KKD /CFE /2022 Date: 04.04.2022

Sub:-

Ref:-

IL.

1118

IV.

APPCB - CFE - 4.69 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka/2021-16 Sand Reach at Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District - Consent for Establishment of the
Board under Section 25 of Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act,
1981 - Issued - Reg.

1. EC Order No. SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29,
Dt.24.12.2021.

2. CFE application received at Regional Office, Kakinada through OCMMS on
24.03.2022.

3. RO’sinspection report received at ZO, Visakhapatnam on 28.03.2022.

4. CFE Committee meeting held on 31.03.2022.

%k %k xk

M/s. Jai Prakash Power Ventured Limited submitted application to the Board
vide reference 3 cited seeking Consent for Establishment (CFE) for the Mining of
Sand with installed capacities as mentioned below and in a total mining area of
4.69 Ha.
Mining of Sand - 46,900 m3/Annum in 4.69 Ha.,

As per the application, the above activity is to be carried out in the Godavari River
at Vemagiri-Kadiyapulanka/2021-16, Sand Reach, Vemagiri Village,
Kadiyam Mandal, East Godavari District.

The co-ordinates of the sand mine as per EC are mentioned below :

S. No. North Latitude East Longitude

1 16°52'15.20"N 81°47'36.56"E
2 16°52'10.48"N 81°47'39.56"E
3 16°52'14.13"N 81°47'47.69"E
4 16°52'19.10"N 81°47'44.25"E

The above site was inspected by the Asst. Environmental Engineer, Regional
Office, A.P. Pollution Control Board, Kakinada on 26.03.2022 and observed that
the proposed sand mining site is surrounded by Godavari River bed located at
Vemagiri Village, Kadiyam Mandal, East Godavari District.

The Board, after careful scrutiny of the application, verification report of Regional
Officer, Kakinada hereby issue combined CONSENT FOR ESTABLISHMENT to
your unit / activity under Sec.25 of Water (Prevention & Control of Pollution) Act,
1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and
the rules made there under. This order is issued to carry out the activity
mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule
Page 1 of 4
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‘A’ & Schedule ‘B’.

VL. This Order is issued from pollution control point of view only. Zoning and other

regulations are not considered.
VII.  This Order shall be valid for a period up to 23.12.2022.
Digitally signed by

Rajendra Rajendra Reddy Thuraka
Date: 2022.04.04
Reddy Thuraka 12:57:35 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl:- Schedule ‘A’ & Schedule ‘B’

To

M/s. Jai Prakash Power Ventured Limited,

4.69 Ha Proposed Ordinary Sand Mine,

Sand Reach Vemagiri-Kadiyapulanka/2021-16,
Vemagiri Village, Kadiyam Mandal,

East Godavari District.

- Copy to the EE, RO, Kakinada for information and necessary action.
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SCHEDULE-A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

SPECIAL CONDITIONS:

1.

The proponent shall apply for CFO of the Board for mining of sand. The mining shall not
be started without valid CFO of the Board.

The proponent shall start mining only after marking of the boundary of lease area with
pucca pillors at the cost of the lease holder after certification by the mining official and
its geo coordinates shall be made available to the District Level Committee.

WATER:
3. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) Domestic 1.0 Kilo Liters/Day

4,

Total | 1.0 Kilo Liters/Day

The maximum Waste Water Generation (KLD) is as mentioned below:

S. No. | Source Quantity
a) Domestic 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day

Effluent Source Standards to be Mode of final disposal
complied
Domestic-0.5KLD | = ----- Septic tank followed by soak pit.
AIR:
5. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

.. Dust control measures Standards to be complied
Emissions:

Covering the transport vehicles

— 3 _
with Tarpaulin sheets and S0z - 80 pg/m? NOx - 80

Material Handling and o . ug/m3,
Transportation sprinkling the water at mining PMys - 60 pg/m?, PM1o - 100
area. Green belt development /ms3
along the haul roads. HE/ 1,
OTHER CONDITIONS:

6.

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

The proponent shall carry out the mining as per the approved mining plan.

The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29, Dt.24.12.2021.
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9. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

10. The fugitive emissions from all sources shall be controlled regularly.

11. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

12. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

13. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

14. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (SZ).

15. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

16.Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

17. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

18. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A.
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously

followed.
19. The boundary pillars shall be erected with geo co-ordinates marked on them.
20. No sand mining shall be done during the rainy season.
21. The ramp (i.e. approach road) shall be removed after sand mining is completed.

22.The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

23.The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

24.The proponent shall comply with all the directions issued by the Board from time to
time.

25. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

26.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

27.This Order is issued without prejudice to the rights and contentions of this Board in any

. igitally signed by Rajend
court of law. Rajendra Reddy RDé%I;?/'IYhSLIJ?QkGa y Rajendra
Date: 2022.04.04 12:57:48
Thuraka oo

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Jai Prakash Power Ventured Limited,

4.69 Ha Proposed Ordinary Sand Mine,

Sand Reach Vemagiri-Kadiyapulanka/2021-16,
Vemagiri Village, Kadiyam Mandal,

East Godavari District.
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

. ZONAL OFFICE :: VISAKHAPATNAM
555  D-No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
-\ Ph:0891-2719380
RED CATEGORY
CONSENT ORDER
Consent Order No: 6488 /APPCB/Z0-VSP/KKD/CF0 /2022 Date: 02.05.2022

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

M/s.Jai Prakash Power Ventures Limited,

4.69 Ha Proposed Ordinary Sand Mine,
Vemagiri-Kadiyapulanka/2021-16,

Sand Reach at Vemagiri Village, Kadiyam Mandal,
East Godavari District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal
No. Description Discharge P
1 Domestic 0.5 Kilo Liters/Day Septic tank.

ii) Emissions from chimneys:

Chimney Quantity of Emissions at
No. peak flow (m3/hr)

Description of Chimney

This consent order is valid for the following products along with quantities indicated only:

S. No. Name of the Products Capacity

1. Mining of Sand in an extent of 4.69 Ha., 46,900 m3/Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This consent order shall be valid for a period ending with the 23.12.2022.
. Digitally signed by
RaJ end ra Rajendra Reddy Thuraka

Reddy Thuraka bate: 202205.02

11:02:49 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s.Jai Prakash Power Ventures Limited,
4.69 Ha Proposed Ordinary Sand Mine,
Vemagiri-Kadiyapulanka/2021-16,
Sand Reach at Vemagiri Village, Kadiyam Mandal,
East Godavari District

- Copy to the Environmental Engineer, Regional Office, Kakinada information and
necessary action.
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B
WATER:
1. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) | Domestic 1.0 Kilo Liters/Day

Total | 1.0 Kilo Liters/Day

AIR:

2. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

. Dust control measures Standards to be complied
Emissions:

Covering the transport
vehicles with Tarpaulin
Material Handling and | sheets and sprinkling the SOz - 80 pg/m3, NOx - 80 pg/ms3,
Transportation water at mining area. PM25 - 60 pg/ms3, PM1o - 100 pug/m3,
Green belt development
along the haul roads.

OTHER CONDITIONS:

3. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.
4. The proponent shall carry out the mining as per the approved mining plan.
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5. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29, Dt.24.12.2021.

6. The proponent shall carry mining by scrupulously following conditions stipulated for

river sand mining in MoEF O.M.No. J-13012/12/2013-1A-II(I) dated: 24.12.2013 and in

A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

The fugitive emissions from all sources shall be controlled regularly.

8. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

9. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
through Semi-mechanized method only in the area where the thickness of the sand in
the mining area is more than 3 M’.

11. This order is issued without prejudice to the directions issued by the Hon’ble NGT
directions, South Zone, Chennai in OA No.18 of 2021 (SZ).

12. Sand quarrying shall not be carried out in streams within 15 meters or 1/50f the width
of the stream bed from the bank, whichever is more.

13.Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or
drinking water purposes, or any other cross drainage structure.

14. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect
of sand mining shall be followed.

15. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A.
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously
followed.

16. The boundary pillars shall be erected with geo co-ordinates marked on them.

17.No sand mining shall be done during the rainy season.

18. The ramp (i.e. approach road) shall be removed after sand mining is completed.

19. The standard environmental conditions for sand mining specified in the Sustainable
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.

20. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

21. The proponent shall comply with all the directions issued by the Board from time to
time.

22.Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

23.The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

24. This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

~

. Digitally signed by
Rajendra Rajendra Reddy Thuraka

Red dy Thuraka Date: 2022.05.02

11:02:59 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s.Jai Prakash Power Ventures Limited,

4.69 Ha Proposed Ordinary Sand Mine,
Vemagiri-Kadiyapulanka/2021-16,

Sand Reach at Vemagiri Village, Kadiyam Mandal,
East Godavari District.
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

W D.No0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ny Ph : 0891-2719380
CONSENT ORDER FOR ESTABLISHMENT & OPERATION
Order No: 6488/APPCB/Z0-VSP/KKD /CFE&CFO/RED /2020 Date: 18.12.2020
Sub:- APPCB - CFE & CFO - 4.61 Ha. Proposed Ordinary Sand Mine of Vemagiri
Kadiyapulanka 1 Sand reach at Vemagiri-Kadiyapulanka Village, Kadiyam
Mandal, East Godavari District - Consent for Establishment & Operation of the
Board under Sec. 25/26 of Water (Prevention & Control of Pollution) Act, 1974
and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 - Issued
- Reg.
Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/11/2020/2290-639, dt.03.12.2020.

I1.

[1L

IV.

2. CFE & CFO applications received at Regional Office, Kakinada on 14.12.2020.
3. RO’sinspection report received at Z0, Visakhapatnam on 16.12.2020.

* %k 3k

The Assistant Director, Mines & Geology, Govt. of A.P, East Godavari District submitted
applications to the Board vide reference 2nd cited seeking Consent for Establishment
(CFE) and Consent for Operation (CFO) for the mining of Sand with installed capacities
as mentioned below and in a total mining area of 4.61 Ha.
Mining of Sand - 46,100 m3/Annum in 4.61 Ha.

As per the application and Environmental Clearance, the above activity is to be carried
out over the Godavari River bed at Vemagiri-Kadiyapulanka Village, Kadiyam
Mandal, East Godavari District.

The co-ordinates of the sand mine as per EC are mentioned below :

North Latitude East Longitude
16052’41.87"” 81047°27.34”
16052°32.31” 81047°29.35”
16052’33.99” 81047’34.49”
16052’43.07” 81047’32.54”

The above site was inspected by the Assistant Environmental Engineer (C), Regional
Office, A.P. Pollution Control Board, Kakinada on 15.12.2020 and observed that the
proposed sand mining site is surrounded by River Godavari.

The Board, after careful scrutiny of the application, verification report of Regional
Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to
your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act,
1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the
rules made there under. This order is issued to carry out the activity mentioned at

para (I) only.
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’
& Schedule ‘B'.
VL This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.
VII.  This Order shall be valid for a period up to 30.11.2021.
Digitally signed by

Rajendra Rajendra Reddy Thuraka
Date: 2020.12.18
Reddy Thuraka 17:22:38 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl:- Schedule ‘A’ & Schedule 'B’
To

The Assistant Director of Mines & Geology,
East Godavari District, A.P.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information.
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SCHEDULE-A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

3. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

WATER:
1. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) | Domestic 6.0 Kilo Liters/Day

Total | 6.0 Kilo Liters/Day

2. The maximum Waste Water Generation (KLD) is as mentioned below:

S. No. | Source Quantity

a) | Domestic 3.0 Kilo Liters/Day
Total 3.0 Kilo Liters/Day

Effluent Source | Standards to be complied Mode of final disposal

Domestic | = ----- Septic tank.

AIR:

3. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

. Dust control measures Standards to be complied
Emissions:

Covering the transport
vehicles with Tarpaulin
Material Handling and | sheets and sprinkling the SO, - 80 pg/m3, NOx - 80 pg/m3,
Transportation water at mining area. PM25 - 60 pg/ms3, PM1o - 100 pg/m3,
Green belt development
along the haul roads.

OTHER CONDITIONS:

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5. The proponent shall carry out the mining as per the approved mining plan.

6. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/11/2020/2290-639, Dt.03.12.2020.
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7. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF O.M.No. J-13012/12/2013-1A-II(I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

8. The fugitive emissions from all sources shall be controlled regularly.

9. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

10. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
manually in the area where the thickness of the sand in the mining area shall be more
than 3 M.

12. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

13. The proponent shall comply with all the directions issued by the Board from time to
time.

14. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

15. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

16. This Order is issued without prejudice to the rights and contentions of this Board in any

court of law. Digitally signed by

Rajend ra Rajendra Reddy Thuraka
Date: 2020.12.18
Reddy Thura ka 17:22:58 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

The Assistant Director of Mines & Geology,
East Godavari District, A.P.
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

W D.No0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ny Ph : 0891-2719380
CONSENT ORDER FOR ESTABLISHMENT & OPERATION
Order No: 6488/APPCB/Z0-VSP/KKD /CFE&CFO/RED /2020 Date: 21.12.2020
Sub:- APPCB - CFE & CFO - 4.65 Ha. Proposed Sand Mine of Vemagir-

Ref:-

I1.

[1L

IV.

Kadiyapulanka - 3 Sand Reach at Vemagir-Kadiyapulanka Village, Kadiyam
Mandal, East Godavari District - Consent for Establishment & Operation of the
Board under Sec. 25/26 of Water (Prevention & Control of Pollution) Act, 1974
and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 - Issued
- Reg.

1. EC Order No. SEIAA/AP/EG/MIN/11/2020/2289-638, dt.03.12.2020.
2. CFE & CFO applications received at Regional Office, Kakinada on 14.12.2020.
3. RO’sinspection report received at Z0, Visakhapatnam on 18.12.2020.

* %k 3k

The Assistant Director, Mines & Geology, Govt. of A.P, East Godavari District submitted
applications to the Board vide reference 2nd cited seeking Consent for Establishment
(CFE) and Consent for Operation (CFO) for the mining of Sand with installed capacities
as mentioned below and in a total mining area of 4.65 Ha.
Mining of Sand - 46,500 m3/Annum in 4.65 Ha.

As per the application and Environmental Clearance, the above activity is to be carried
out over the Godavari River bed at Vemagir-Kadiyapulanka - 3 Sand Reach at
Vemagir-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District.

The co-ordinates of the sand mine as per EC are mentioned below :

North Latitude East Longitude
16052’ 04.90” 81047 46.43”
16051’ 57.07” 81047’ 50.85”
16952’ 00.14"” 81047’ 55.58"”
16052’ 08.47” 81047’ 50.48”

The above site was inspected by the Assistant Environmental Engineer (C), Regional
Office, A.P. Pollution Control Board, Kakinada on 16.12.2020 and observed that the
proposed sand mining site is surrounded by River Godavari.

The Board, after careful scrutiny of the application, verification report of Regional
Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to
your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act,
1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the
rules made there under. This order is issued to carry out the activity mentioned at

para (I) only.
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’
& Schedule ‘B'.
VL This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.
VII.  This Order shall be valid for a period up to 30.11.2021.
Digitally signed by

Rajendra Rajendra Reddy Thuraka
Date: 2020.12.21
Reddy Th ura ka 17:35:58 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl:- Schedule ‘A’ & Schedule 'B’
To

The Assistant Director of Mines & Geology,
East Godavari District, A.P.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information.
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SCHEDULE-A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

3. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

WATER:
1. The source of water is River water and the water consumption is as mentioned below:
S. No. Source Quantity
a) | Domestic 6.0 Kilo Liters/Day

Total | 6.0 Kilo Liters/Day

2. The maximum Waste Water Generation (KLD) is as mentioned below:

S. No. | Source Quantity

a) | Domestic 3.0 Kilo Liters/Day
Total 3.0 Kilo Liters/Day

Effluent Source | Standards to be complied Mode of final disposal

Domestic | = ----- Septic tank.

AIR:

3. The proponent shall comply with the following for controlling air pollution.

Details of Fugitive

. Dust control measures Standards to be complied
Emissions:

Covering the transport
vehicles with Tarpaulin
Material Handling and | sheets and sprinkling the SO, - 80 pg/m3, NOx - 80 pg/m3,
Transportation water at mining area. PM25 - 60 pg/ms3, PM1o - 100 pg/m3,
Green belt development
along the haul roads.

OTHER CONDITIONS:

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5. The proponent shall carry out the mining as per the approved mining plan.

6. The proponent shall comply with the conditions stipulated in the EC Order
No.SEIAA/AP/EG/MIN/11/2020/2289-638, Dt.03.12.2020.
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7. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF O.M.No. J-13012/12/2013-1A-II(I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

8. The fugitive emissions from all sources shall be controlled regularly.

9. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP /approved mine plan.

10. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

SPECIAL CONDITIONS:

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out
manually in the area where the thickness of the sand in the mining area shall be more
than 3 M.

12. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

13. The proponent shall comply with all the directions issued by the Board from time to
time.

14. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

15. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

16. This Order is issued without prejudice to the rights and contentions of this Board in any

court of law. . Digitally signed by
Rajend ra Rajendra Reddy Thuraka

Reddy Thuraka Date: 20201221

17:36:18 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

The Assistant Director of Mines & Geology,
East Godavari District, A.P.
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